I

' ‘ ) ENTRAL ADMINISTRATIVE TRIBUNAL
' | ERNAKULAM BENCH |

0OA 29,67, 87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281, 299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348,350,351, 352,353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
393, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 0f 2013

Thursday, this the 6" day of March, 2014

CORAM.:
Hon'ble Mr.Justice A.K. Bashcer, Judicial Member
o Hon'ble Mr.K.George Joseph, Administrative Member

1.  OA29/2013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

')

T.P.Latheef
S/o Attcka
- Thiruvathapura, Kiltan Island, .
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

o

Versus

I Union Territory of Lakshadweep l‘epfesehted by
- the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
/”,‘"”T?*Kavaxdthl Island-682 555

§lrlagge: (Dweep) Panchayath
K} Ifan island Union Territory of LLakshadweep-682 558




4.

. Klltan Island “Union Territory of L akshadweep 682‘558

| Umon Femtoxy of L akshadweep 682 558. Respondents

g BRSNS e o et
R AR
2. .

Fhe ercutlve Officer | . . ‘
Vill age (Dweep) Panchayath A

’Jhe lempal | | - | " \ .
Govemment Semol Secondary School "“\,j: .
Kiltan Island ‘ . | Y

(By -Advocate: | (Mr.S.Radhakrlshnan (R1,2 & 5)

[R

OA 672013

(Mr.R.Ramdas (R3)

Seedikoya.M. _

S/o Abbosala Koya

Malayattlyoda Kiltan Island

Umon T emtory of Lakshadweep-682 558.

' ‘, Malsha l

S/o Kldavu Komalam
Thenakkal House Kiltan Island
Umon T emtoxy ofLakshadweep 682 558.

_ Abdulla A P.

S/o Khalid

' /\lxmapwa Klltan [sland

Umon Terl 1101y of L.akshadweep-682 558,

Sayed Mﬁhammed Koya C.H.

S/o; Muthukoya
Chamayath House, Kiltan Island
Umon Tcmtmy ofLakshadweep 682 558.

Rafeck Khan H M.
S/o /\bdul Rehman

. Allyan .I’Io‘usrg Kiltan Island

-mt-ory of [Lakshadweep-682 558. ’ Applicants
M: : f,‘babu Sreedharan)

Versus



.' on Tgh‘igo.}y of Lakshadweep represented by
e i mi_nfi§tgat0r, Kavarathi Island-682 555

t‘of;"’of Panchayath
ritory of Lakshadweep
Kavanathl Island 682 555

3. The Chaarpelson
V;llage (Dweep) Panchayath
Kiltan I'sjland, Union Territory of Lakshadweep-682 558

4. =The Executive Officer
Village (Dweep) Panchayath
! Kiltan Island ‘
' ‘ Umon Temtmy of Lakshadweep- 682 558 Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)

3, O"A 87/2‘013,

[ Abdul Salam P.P, age 43
S/o %aldmuhammed
Pulhlyapura Kiltan Island
Lakshadweep

Applicants

Versus

I 1 he Admlmslratox
Umon Territory of Lakshadweep
Iggya,x athi '682 555

ment Qf Environment and Forest,
Is]and Lakshadweep -682 558

s\
Fh m}rperson Village (Dweep) Panchayath
JKi an Is!and Lakshadweep-682 558 Respondents -



(By Ad'v ate (M1 S. Radhakrlshnan (R 1,2.& 3)
N (Mr R.Ramdas - R4)

4. 'OA 113/2013

L Muthukoya T P
Sko Kidave HaJl
Thuuvathapura Kiltan, Lakshadweep

2, Sa"h P
S/o 1br ah1m Haji
' Pandala Klltan Lakshadweep

3. Yacoob P K
S/0.Subair A
“ Punnakkad Kiltan, Lakshadweep

4. . Ah Mohammed
S/o /\ttdka Ahyar Kiltan, Lakshadweep.

5. Kunhlkoya AP.
S/o Sayed Muhammed P.K.
Ar? k-k-‘a'lap_uia Klltan Lakshadweep

an, Lakshadweep.

nhi Haji, , Pallithithiyoda,
akshadweep

| (By Ad é'lttf,’e:fM‘s.D:alsyl Daniel)

- Versus

Applicants



(V8]

I

I

2_.

4.

: The Administrator

Umon Territory of Lakshadweep

Kavalathl 682 555

The Chdlrperson ,
Vlllage (Dweep) Panchdyath
Klltan 682 558

1 he Empl'o'ym’ent Officer

Kavaxathl L akshadweep 682 555

Dnectm of Panchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer

Village (Dweep) Panchayat, Kiltan — 682 558

‘Horticultural Assistant

Village (Dweep) Panchayat, Kiltan-682 558.

A%adulla K C

S/o Yousuff a

Kanmchetta Kiltan Island
UI of Lakshdadwcep 682 558

Kunhl I\/I ,
S/o.;Ambukoya

’S/o Mohammedﬁu
Komalam Klltan [sland
UI ofLakshdadwcep -682 558

Sa eem P P
S/o Hamsa .
Puthenpura Kiltan Island

. UT‘ofLakshdadweep 682 558

J:(':iltan Island
hdadweep-682 558

Respondents



R e
6

0. Kunhl K P

7. Abdul Kasun P.-V
9/0 Muneer o

Pentamveh Kiltan Island
Ut Qf_l akshdadweep -682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

L. Umon 1 emtmy ofLakshadweep represented by
the Admmlstraton Kavarathl [sland-682 555

2. The DlIeClOI of Panchayath
Umon Femtmy of Lakshadweep
Kavaxalhl Island-682 555

3. ..Fhe thanpp,erson ‘

Village (Dweep) Panchayath

Kiltan Island, Union Territory of Lakshadweep-682 558
4. The Executive Officer

Vlllagc (chcp) Panchayath

Klltan lsland Umon Temtory ofLakshadweep 682 558
5.

~

U or;' le}rltoxy of Lakshadweep-682 558. Respdndents
(By Aiivoc.dte (I\/h S.Radhakrishnan (R1,2,4 & 5)

6. OA 137-/20]35 ;;:

I °Jalaludhecn K K.

S/o ghalk Poovalap
Poovala,p House Klllan Island,

;akshadweep-682 558.



516, Kiltan Tsland,
kshadweep-682 558.

4A1‘1§e}'el‘a-l‘i,A'.'}5; '

- 8/0'Syed Mohammed
Arakalapma House, Kiltan Island,
U F oFLakshadweep 682 558.

Ismail T

. S/o Yusuf ‘ :
T hollyoda House, Kiltan Island,
uT of Lakshadweep -682 558.

_ Syed Mohammed Koya K.P.
Slo Mohammed
Kanjlpu_la House Kiltan Island,
UT ofLal<shadweep-682 558.

Kasunkoya C H

Sto Muthukoya

Ammipura House, Kiltan Island,
. UT ofI akshadweep 682 558.

(By Advocate‘v‘ M1 Shabu Sreedharan)

Versus

IT 1tox_y of Lakshadweep represented by
mstrat01 Kavarathi Island-682 555

' 'l he Dwecton of Panchayath
Umon Ten 1t01y of Lakshadweep
Kav’a*’ ‘thl Island 682 555

r;\ilsland
n"'ffsl emtony of LLakshadweep-682 558

Applicants-

Respondents



(By Advocate
7.

L

OA 181/20.

Sada cat wll ,A-,i age 38

. S/o Kunhl Ahammed

Ajnad House Klltan [sland
akshadweep

Nalalulla P T ag,e 26
S/oKunhi . -

Palllthlthlyodo House Kiltan Island'
- Lakshadweep: |

(By Advocate: MsDalsy 1. Daniel)

(By Advocate: M_r._S.Radhakrishnan (R1& 3) |

e

Versus

The Admaivhistrat_or
Union Territory of Lakshadweep
Kayai‘athi-'682 555.

l he Chalrpexson

Depanment:of Pvanehayath

| Kavaxathl 682 558

oAﬁ No. ‘21-2’/201‘3

P P. Havvabr W/o Abdul Salam
Labouler Agucultuxal Department

T he lexeet01::;of Agriculture
Umon T cmtory of Lakshadweep
Kavalattl Island - 682 555.

Radhakrishnan (R1,2,4 & 5)

Applicants

Respondents

Applicant



Q/ Ihé-Admihi_sﬂatof
Union Territory of Lakshadweep .
Kavarattl sland 682 555. Respondents

(By Advocalc Mx S:ETRadhakrnshnan)

9.

l. gablr AliL K .
Kur 1yathxyoda House
_Knltan Island. ™

2. C.P.Firoz

Chennnanam Palli House
-Kalpeni Island.

3. KP Cue;:-:iyakoyé
Karuppathapura House,
Kal peni’ Island.

4 MG bater
Pakl(lpula H0use
Kdlpem Island

5. Habsa A
Alnkome House .
Klltan Island

6. A P Naseema
-Aynaputa House, :
Kavaxalhi Is]and : - Applicants

B Gangesh)

v (\dmlmstratl nof the Union Territory

of L akshadweep, Kavarathi — 682 555.
2. I“he Dnectm (Seches) ,
Adrhinistr: atlon of the Union Territory
of Lakshadweep (Secretariat),
Kavalatu-— 68_2 555.

F nvironment of Forests
ry. of Lakshadweep,
555. Respondents



10

(By Advocate: Mr.'S, Radhakrishnan)

10. ()-.}\;N_q;<268/2‘t)'13

Umon Terrltofy, Lakshadweep.

2. B M Mansoor
S/o Lale A.C: Mohammed Ja]aluddm
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

~ (By Advocate: Mr. Grashious Kuriakose)
Versus
l. ZI he Admmlsnalor

Umon I"emtmy of Lakshadweep,
Kavarathl 682 555,

2. 1 he Dnectox ofl’anchayath
' _Dcpartment ofI’anchayath
Kavalaul - 682 555

(OS]

Du?cctox ofS"""rence and Technology

n

Dn ect01 (Labour & Employment)
Kavalalhl - 682.555

5. Specm Officer.

Vxllage (Dweep Panchayat Agatti) — 682 558.

- (By Advocate. Mr. S’ Radhakrlshnan)
11. ()A 269/2013

Ahammcd Basheer'A‘C agc 32

;K lan Island,

hious Kuriakose)

Applicants

Respondents

Applicant



1tory E~5f Lakshadweep
= 8&25555

2. ]ﬁl‘hebb’airpeif’één '
Village (Dweep) Panchayath
Kiltan-682 558 -

(OS]

The Emplc')yxﬁe’nt Officer
‘Kavarathi, Lakshadweep-682 555.

4. Director of_fjahChayath
Department of Panchayath
. Kavarathi -682 555

5. ":,I‘f:h'e":fix.e"cu'ti\/fe. Officer
Village (Dweep) Panchayath
Kiltan-682 558

6. I%l'o;'ti'ciiltural‘ Assistant .
E Village (Dweep) Panchayat,
Kiltan-682 558,

(By AdVocate: . (Mr.8 Radhakrishnan (R1,3 & 6)

Lakshs{{,; .CP'.'.,;:J: =

(By Aéiz_\{gc;gte;; Mr.ﬁGya}ghious Kuriakose, Sr.)

Versus

. weep) Panchayath, Kiltan-682 558

i .

Respondents

Applicant



B e L
et .o R .

12
'V ) Panchayath, |
Respondents
(By Adv: idhakrishnan - R1-3)
13.
I, ‘ i
S/o Sayld A2 K.»
°Vallomkad1yodu
Kiltan Island; Lakshadweep
2. Sayed Badusha Muhideen S.V.
Shahar Ban Vilas House :
Chetlat. - - Applicants

(By Advocate: M;‘.Grashious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

Admmlsualor

. Tt
JT of Lakshadweep, Kavarathi-682 555.
2. Dnectm v
“Sciénce & 1echno]ogy
Chcllat 682 556
3. Duectm ofPanchayalh
Rur‘al Development Depaxtment of Panchayath
4.
5. Addl. Sub D1v1131ona] Officer

Chet]at 682 556

6. Jumor Sc1emlﬁc Officer
Chctlat 682 556.

Respondents




I, A K Sajeed

Kalpc‘m Island

’ 3. AI Ahadab1
Athanam Thottam House
.Kal'peni-l_sla'nd;

4, P.P. Sulalkha
P ulhlya Pandaram House
Kalpem lsland

5. C. P Noo’xj'eh'ah .
Chemmanam Palli House
Kalpem lsland

6 K Bcebl

Alakka'lax Hoﬁse
Kalpem Island

7. M P. Mohammed
' Mulllpuxa House ,
‘ Kal.pem Is]and Applicants

‘B. Gangesh)

Versus

ofLa (ls"had\'Neep, Kavarathi — 682 555.

2. l he“Dlrector' (Serv 1'ces)
Admlmstratlon of the Union Territory
ofLak%hadweep (Secretariat),

Respondents




15.

14

OA 300/2013

B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

“P.P.Hassan, age 41,
S/o Sayeed Bukari I\/I P.,Pandathpura House
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M. Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott [sland.

C.Mohammed Kasim, age 44, |
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,

JAndrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island,

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti [sland.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Pulhlydpura House,
Andrott Island.

’f‘)?\hal age 48,

.S/ ,_A"bwiulla Attalada, Allyathcua House,

""~Andzo fsland.




o 15
13.  A.Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House,
Andrott Island. "

14, L.Khadeejomabi, age 47,
’ /o Buhari, Lavanakkal House,
Andrott Island.

15.  C.Pookoya, age 42,
S/o Sayeed Mohammed C Kunnashada House,
Andrott Island.

16.  K.Subaida, age ‘39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

&

18. *T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,

Andrott Island.

19. P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
| Andrott Island.

21, K.K.N.Khadeejommabi, age 39,
- S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Mm'shid, age 36,
’ S/o Koyamma K.P., Moosathada,
Andrott Island.

[

23. K'C Mohémmed Hussain, age 39,




25.

26.

27.

Lo
S

34,

35.

P Rt

M.P Khaleel, age"37
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Pexumpally House,
Andrott Island. -

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island. '

L..Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.
H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island. '

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House
Andrott Island.

K.Mohammed Fasal, age 32, 4
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mdhammed Basheer ,age 34,
Slo Aboosala UK. Kunthathalam House,
/\ndrott Island.

K. K Mohammed Farook; age 27,
« S/o0 Kunhi Seethikoya, Kerakkadamall House,
Andrott lsland

A; Rasheed Khan, age 39,
S dyeed Ismail, Aliyathara House,
tt Island.

K Abdul Salam, age 33,
S$/6 Muthukoya, Kannathnmmada House,
Andxou Island




37.

38.

39.

40.

42.

44,

45.

-~ 40.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott [sland.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

‘Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

«Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott [sland.

M:M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island. -

M.C‘.Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
_Andrott Island,

Guh_'ai' Madeena Beegum, age 37,
D/o;Mohammed B, Aliyathara House,
Andrott [sland.

okunhi Koya, age 36,
“acoob, Kolikkatt House,
ott Island,

IE{.:D'ef_.\:/esh Mohammed, age 36,
S/0 Sayeed Mohammed, Kachashada House,

An drott Island.

(By Ad\ocath r.K.B.Gangesh)

Versus

Applicants



(SN

18
I The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

2.~ Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi. )
3. Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

4. Village (Dweep) Panchayat
« Androth Island represented by its
Executive Officer,

“Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

wn

6. 1\/1oh.a,1:§jmed Shamsheer M.K.
S/6 Bathesha U.P.
Mayamkkada House, Androth.

7. Mohammed Asker -
S/o Seethi ‘
Aliyathara House, Androth.

8. N(Jég;évlilzak han M.IK.
S/o:Sued Koya
' _jpkakkada Fouse, Androth

mmed [Kasim P.P.
;ﬁ;‘dav_e, Palathupra House, Androth

10 Abdiyf Akbar
S/o Subair
Pandath Puthiya Pura House, Androth

11, Mujeeb Rahman
N S/o I‘brahim
“arrmnsAliyathara House, Androth




13.

14,

15.

17.

18. -

19.-

19

Mohammed Hassan
S/o Kunhx Koya
Ayenamada House, And1 oth

Mohammed Abdusalam T

S/o Abusala :
Thechen House, Androth

Mu-h'ammed Rafi

'S/o Nalla Koya K.

Poodamkakkada House, Androth
Muhammed Kassim

S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma

'S/o PK Kidave -

Palathupula House, Androth

M‘,uh-ammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muha;ﬁmed Basheer C.P.
S/o Abdul Khader

~ Cherikkal Puthiyapura Houée

An:dlﬂqph
té Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



%0

OA 301/2013 -

Attakoya T. V, age 44
S/o (oya "I hankgal T,

Sayeed Koyaﬂage 43 f"‘;. -

| Sto Koya" Kldave Allyathara House,

/\ndloth sland

Mohammed age 54
S/o Shaban, Bmyammada House
Androth.| sland

Yousal, age | 60
S/o Ahammed Kandalath House,
/\ndloth ]sland ; _

/\bdul Nasal 'age 38
b/o Nalld Koya Kunnashada House,
Al’ldIOlh sland

Mohammed Basheex age 37
S/o_Y,acoo‘b ; -Allyathara House,

i?.o;.okoy'a, agedd
Sle: Koyamm ,,,.;Mayampokada House,
/\ndloth Islancl'::j

2

N oufal aée 43
"-S/o <oyamn}a‘Koya Thacheri House

/\ndloth Islai

efi::Moosathada House,




13,

4. Jala] age 3‘7, -
S/o- Kunmseedhl Palathupura House
Andloth Is]and :

5. Farook age 49
S/0: Koyamma,_ Pochalam House,

b




25.
26
27.
28,
29,
30.
31,

32.

22

o ’l e . ,}gp'},ymv

Andloth'lsland

Mohammed ‘Sa.leem age’§42
Slo Sayléed; ohammed """’Kunnashada House,

/\ndnoth l 1and

Gafom age 41
S/o lhang:u Koya Pentamveh House,
/\nd1oth Island ‘

Stddceque't age 43

S/o Kidave, Modlyothada House,
/\ndloth Island

%hanavas “‘age' 33
S/o Kunhi Koya Pochalam House
Andxoth lsland

)

I]lyas dge 36.
9/0 Hamza Koya A11yathaxa House,
/\nuoth Island

2



38,
39,
40.'._
"

43 |

44,

23

Mohammcd Salcem age 33

‘S/o Koyamma Kanmpw a House,

'Andl oth Island

Shamsuddcen age 33

" S/o Abdul Kadet Bellchetta House,

And1 oth lsland

Kunhlseethl age 47 i
S/o Aboo Sala, Lavanald{_al House,
Andloth sland R

Yacoob age 45 _
S/o gamddeen Kurmashada IIouse

: /\ndxoth Island

Abdul :J.abbar?, age 38
S/o Sayeed Mohammed, Kannichetta House,

| f/\hdrothlsland.

Jamal agc 4
S/o S‘ayeed Bukan Bldumkattu Bilutheth House,

{ér_'-i,: Thacheri Biyyada,

Sajma Beegum age 29 .
D/o:Nall akoya Lavanakkal House,
Andloth sland

)

Shahana% Beegum age 28




48.

49.

50.

S1.

53.

54.

535.

56.

57.

‘ff}q’h‘"‘,‘ﬁ}’“ﬂ'ﬁm‘,.&ﬁ% L
‘ _ ok
Ilassan age 395%';_9 S

9/0 Sayeed Bukari, Mathar apura House
Andnoth Islanq S

9/0 Pookoya Neganmada House,
/\ndloth I%land '

Koya age 36

S/o Attakoya Mathxl House,
/\ndroth Isldnd

Kamll age 41

S/0.Muthu Koya Palathupura House,
Andloth lsland

o;;a Lavanakkal House

Sakai 1ya age‘32
@/o \/Iulhukoya Bllutheth House,
Andloth ]Sland

_ gahh age 37
Slo <umkoya ‘Aynamada House
/\ndlothlsland g,

Sayced \/Iohammed age 42
S/o Kasimi; Achadapurakattu House

CUve Androthilsland.:




63.
64,
65.
66.
67
68.
.69.'
0.

71,

' Rlyas a_gc 29

S/o Aboo Salah' Perumpalll House
_ -Andloth Island

Mujeeb Rehman, age 37
S/o:Sayeed Buhari, Karakunnel House
Androth Is']ahd. '

Noufcl K, agc 33
S/o Nattaya Koya Chenyadam House

a ad, age 45
,o»yavmma Kalakkada House

-Andloth Island

Shamsu Slmmoos age 34

Slo’ Lhcnyakoya M. Pentamwlapwal—louse '
Andloth Island

d‘ul Naser age 308
ottlathattu House

hahulla age 33
:.ya Nallal House

f:ig'i'a_ylelllall dge’ .30

: Q/_oj(unhmctln Pelumpalll House

/\ndloth Island

andathu Lavenakkan House



72.

73.

74,

75.

76.

77.

78.

79.

S/o'Pookiitty'M., Matl I H
, Andloth Island

iF nsa <0va _
S/o }\hamme y

Rahmat, age 42

'Mohqmmed Hassan ge 37
,S/o Sayeed Mohamnﬁ dy Achammada House

Andloth I%landi '

S}mmsudeen age 32 :
S/o Muthu Koya K. Nellal House
Alwdlotlj I§lgnﬂc.i. |

Mohamméd Néseel ége 28
Slo. Muhammed, Pcntamvchpwa House

: /\ndxoth Island

Ratllath Beegum, age 29
S/o Thangakoya, Arathupura House

: Ahdl"()th lsléin'd.

E athahuddeen age 38
5/0 Kldave U K Makket House

g/o /\hannnédfya Iabalpuna House
/\ndnoth Island




84, Attakoya age 49 o
| b/o Ya.'coob Allyathara House

&3.

86.. alhahu-ll-a age: 34 -
. 'S/o Sayeed Mohammed Pa]llyett House

/\ndxoth Island

87 : Bashcel age 55
: Thachcn Moosathaxa
_/\ndxoth Island

88. 'Moham'med Farook, age 33
Siol \allakoy_a C.L. Thalampalll Makket House
Andloth Islan_d :

&9.

90.. Saleem age31 _
| b/o Scelhl Kar.ak'unne] House

92.

93. ;
S/o Sayeed Iﬁmail Kandalath House
Andloth Island

,a vr 7739T4\\:\Sabn Khan dge 33

11i, Podamkakkada House



96.  Akba

97.

98. Mohvammed Musthafa age 42
E dayakkal House :
Androth I%lanq

99. Navaé ége 25 ,
S/o Hussaih; Thahira Man7ll
/\ndloth Island

100. Shanavas agc :3:_3

101. Ilassan dge 33
%/o %eetn \/I Lavanakal House
/\nd;oth Island

102. Mohammcd Basheel ,age 42
: ‘%/0 YOusaf Nellal House

103.

104.

S/o K]davé K‘ Palllat House
/\ndxoth Island

105, Muthu Koya‘ age 39
S/o Kunhi, Seeth1 Makkette
/\ndxoth lsland '

s, Mol i }uzkhb.eeh age 30

koya; Kerakkada House

:"}"e'.M P. Pandathupuxa House
/\n( xoth Island.{;



109.

29

RE

Ubaldulla age 29
S/o Sathar, Kanmpma House
.'/\ndxolh Island RS

Jalal age 49 _ :
S/o YousafP.; I\/Ioodampura House
/\ndloth Island '

: Kldavu ag,e 55

S/o Indeen M. B1r1yammada House

: Androth Island

Kldavu age 59
S/o Irjab, l\/lel(kat House
Andlqlh Island.’

Molﬁalnmed Sélahudheen age 26
S/o Koya TP, Kandeth House
/\ndloth Island

I\/Iohan ne'lqghakeer age 22
3 etln:, I\/Iakket House

,nme_ _Althaf age 24
g/o Jdmal I\/Idyompokkada House
/\ndloth Island :

/\bd’ul (Jafo"o'r age 28
S/o Nallakoya T, Bappathlyoda House

: /\ndlolh stand.

Mohammcd Yathlya Khan age 23

/\Inc‘llcv)lh Island



o e s R
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120. Zai :l}.Abld; asedl
- S/oiAssainar N. P ., I(andalath House,
Androt’h Island ‘

121, I\/Iohammed age 50
S/o Abdul Khadex Kaval Chetta House,

122 Abu Na
Andloth Island} BT A
12‘3;4 I\/Iohammcd Aboo Sallh age 37 .

S/o Musthafa Ammelam House,
: Andloth Island =

124. Koya age 37
-S/o Sayeed Mohammed, Lavanakkal House
Andlolh Island :

125. I\/Iohammed Rafeek C.P. age 38
' _S/..o ~Sayheed Chenkkal Puthlyapuram

- 126. “R feek age 40
! 'léutheth House,

/\ndloth Islan‘ .

,127.' I\/Iukbcel age 28 :
- Slo I\/fajeed Li, Perumpalll House,
. /\nclloth Island )

_age‘-33 '

128. Rashccd I(ha
¢ , Biyyadachetta House,



RE) !
| -'134i
135,
136,
137,

138.

'140.

. Mohdmmcd E azal age 38"

Slo KldaVC M P Kandalath House,

'y Makket House,

S/ox Kldave Poovadakkattu House,
Androth Island ' K

Mohammed Sdleem age 31

~ S/0 Hassan Kunm Keylyoda House,

/\ndloth Island

Koyamma agc 47

' S/o Aboo Salch Kavalchetta House,

Andmth Island

| Abdu] A/eez Khan age 41

g/o Mohammed Blrayammada House,
/\ndloth I%land

Sham'sud..ddecn age 32 -
S eque M. P Pazhayakamkattu House,

143.

| Ammelam House,



i ot e R
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lar kakkada House,

145.

: AlAmyamlnI Am elam House,
Andloth Island IR

- 146. Mohammed qbal age 38

S/o Nallakoya,. Pelumpally House,
Androth Island.

147. Pockunni, dge 56
Slo Yousaf'] Iajl Bappathlyoda House
Andtoth lAandm :

148. Mohammed,Basheer age 38
S/o Kidavei A Mayampokkada House,
Andloth Island

149. (,hcuyakoya age 36
S/o Kunnikoya . P., Thacheri House
Andtoth Island

150. Nasccmudheen K S P., age 28

_ S/o Abc ul (hadex T, Karachetta Sarmﬁmapura House,
/\ndxoth Island

fn age 41
han M Kunchall House,

152. Liyabutahihan, age 31
Slo Kunmkoya M P. Chekummada House,
Andloth Island

153. Kunhlbx agc 46
Slo. Kddel P ‘lgumpalll House,

/\nd1oth I\sland‘,;:;

'1'55'.;',




chanal I-IQUSe,

157.

158.
Slo’ Sayecd K Kun as__ ada House,
/\ndxoth Island S

159. Mohammed Ku1a1sh1 age 25
.S/o Sayeed, Mohammed Karakunnel House,
/\ndloth Island  _

160. Snaj, age 47
S/oKidave K. Kunnumpura House,
Anuolh Island

161. Mohammcc Raﬁ age3l
S/o Ilam/a Koya K., Pathummapura House,
/\ndloth sland

162. Z

163. Abdil Jab'bal Tage 35 _
S/o Kunm"%e‘eth& Makkett House,
Andloth Isldnd

164. %Jced Mohammed age 54

_ %/o Kldavu Poovadakkauu House,

/\ndlo"hllfsla id f,f -



168.

169.

170.

171.

172.

173.

175.

1.

S0

Mohammed :'fééj, 'age 42

Andloth Island

Mullakoya age 47
S/o Mcge' d KL, Lav'

kkal House,

/\ndloth lsland

\/loh'ammcd Ka31m age 46
S/o Yousaf, Bappathlyoda House,

./\ndloth Island

Kadeeja, agjc:’Sl
D/o Kidave K., Thacheri House,
/\ndloth Island
Mullabl-' iage ;3‘4 _
' ? ._Palathupuxa House,

H'.,;a'yeed P. P ,age 25
1 'hulllah Pu1ath1kkatt Puthiyapuram,
/\nd|01h slan

Al /\kbax K age 25
S/o Cher nyakoyd Kannath:mada
/\l'llelh ]sland o

| \/lohammcd Saleem age 33

Versus

l hc Admmlsu IatOI
/\dmmmu atlon of the UT of Lakshadweep
Kavdxathl 682 555 »

Applicants



W

25

(By Advocaie: Mr.S:Radhakrishnan)

OA 302'/520’13; ‘;ﬂﬁ:. :

Jaffer, age 35

S/o B’lbUJan Pannethcchetta I-louse
: Amlm .Island .

. /\mml Islaiﬁd‘. ;;3*:-'

\lallakoya age 40
. S/o /\bdulla Koya Puthoya Kanmyam House

/\mlm I la’"{r)jd._:’

JiobarP.C, age 36 .

S/o Cheriya Koya, Purakkachetta House .
/\mml lsland

| i.yié?ch_adach_atta House

koya, Mampuram House

;(BGan gesh)

Respondents

Applicants



TR T
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Versus
1. _lhe Admlmslratm ; -
/\dmlmsu ation ofthe of Lakshadweep

_.Kavar"’ thl 682 35

2.
Admir stratnoﬁ ofthe UT of Lakshadweep
Kavalathl 687 555 B

3. Dlstx ict Panchayat

Amini represented by its
: Executive‘Ofﬁcer.

4. Village (chep) Panchayat
Amini Island répresented by its
Executive Qﬁ_‘ncc_x . Respondents

(By Adf\'}gca_iie‘:§l.\l_/ltrﬁsi.ig_édllql<x‘islinan/M/s Sheriff Associates)

1. /\boobakel P iage 4]
S/o Kunh;kunhl Pallam House
Kd\/dlaﬂ]l Island

2. Musthafa B K_.A, agc 45
S/o %yccd ' akakada House -

Lo

S/o Chm‘_lyakoya K Aympura House
Kav nath‘i— Island

S. YaCoob 'K P"' agé 41 o
Slo Kidave U.P.; Kumpapepuxa House

R l\cl\/clldlhl Island

Kieliyam House



10.

11,

'AI\/IUJG(,b Rehm

| \/Icheb Re,man.B" age 307
_-S/o Fhangakoya erekal House o

| M() hdmmed I

N 26

S/o /\llk'o

Kd\/dlathl Island

Sajilha P., age 32'

.D/o Alr /\xadam Poovmoda House

Kavcualhl Island

Basheel P age 44

@/o Moliammed P.alllpulla Puthiya. Illam House

mmada Kadapuxathaba House

Kavax dhlhl. -I;Ieﬁ;d

bd]ecm A. P ag?c 34 .
S/o. Mohammedf‘(, P. Athampapepura House
Kavalalhl [sland. -

ssam P.A., age 29
<P, Puthlya Alikom House

| S/o Muthu Aynepuxa
}(avaxathx Islcmd,



B o o
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20. .
‘ @/0 Hamzalh.A I
.(avatathl Island

21. Mamkfan K P age 30
S/o Abdulla A, Kuttllapepura
Agalli lsl'md ] :

22. -llldayalhulla S. M. age 36
S/o. Hamzath B: K Y Subalda Manzil
Kavalalhl Island

23. _ ' S
S/o Chcnya Koya K P, Paklchxpuxa
Kavalathl Island '

24. Sulim&n K"P' ‘age 38
- Slo K]daveUP Kuttipappepura

Kd\/dldlhl Island

25. dCOOb C P age 40. :
S uf ks Pulecnakeel House

26.

27. Sa_ .'a

9/0 ~ianﬂ7aﬂ

) lK K., age 31
Kunnamkalam House




33, |

34.

36.

37.

38.

39,

39

AshlkAh C age30

9/0 Babula' . M Put . aﬁuv‘ra House
Klltan Island B

b lussamall K. P ;-age 33

S/o Muhammcd C., Kuttlthayapura House
I avalathl Island

-~ Sulaiman M '-'a'gc 37

S/o Hamzath M., I\/laldanoda House
Kd\/dldlh] Is]and '

Ka]a llussam C age 37
S/o /\hammed Khan T.P., Chungam House

1"'1_1an T K. , age 38
hkad 4ouse

Mohammcd %aﬁ K.P. ,age 32
Slo %yed Poo A, Kakachlyapula House
I\avaxathl Tsland

Mohammcd laﬁ B.; age 33

' S/o /\ltakndavc 1 P. Beslamhoda House




43,

44,

46.

(By A

mada House

S/() Mohammedl . Amanathakepura House

K’\lea'hl Island
'Shmafudhc‘cn' age‘24
%/0 /\lx A Poovmoda House

I\avaldlhl lsland

dvocalc Mn ( B Gangesh)

. Versus

Dep 1‘111161’110[Ag110ultL116
Ul of Lakshadwcep
K avalathl 687 555 1eplesented by

'ns Du 0101

cp) Panchayat
‘\a\/amtln Island mplcsented by its

Viilage (Dwéef

Tieecita House

Applicants

Respondents



\

10.

I

Pl suaJ age, 3’1 |
S/o Abusaia, Putjlyalllam House
Amini lsland

K K Razak, age ¢27'

S/o Khaderkoya Kunnlyatamkakkada House -

Am]m lsland

PAslnaf age'’

- S/6: Ahamed, Pal-']am House

Kmm i 'I sland

{ C. Moosa age 44
Slo Attakoya Keelachely House
/\mml Island

B demlk'oya age 42
S/o (,hcr'iyakoya Balapp House

S/j k bcfullakbya Madam House
/\mml Island

l.

1

Pookunhl

S/o T.C. YOUSd.f‘ Nooxmahal House
/\mlm %land

Applicants



o

i[)ucctomtc o : ;" uca
Administration ofthe of Lakshadweep
’Kavcualn 687 555 -
4. Village (chc:p) Pan’éhé'yi"at'

Amini Island replesented by its

I xccutlvc O ficer. . Respondents

(By Advocate Mx S Radhaknshnan)

20. () A N() 325/2013

. Mohdmmod /\bdul Razak
S/o UK. Nallal\oya
/\ualadd lou%c
/\ndl()u lsldnd

2. K Moosa e

Kcm‘__ am} I()USC

(OS]

Bn 1yamm ,‘da

/\nlell sland: Applicants

(By /\dvocate Mx ( B Gang,esh)
1)/_ Q;rsu_s .

I llu, /\dmm Slld[Ol

/\dnnmsnauon of LhL Umon l’ennoly
of
kA

L 5lon lcnnoxy ofl akshadweep,
:7 ngamm 667 5)3 Respondents

S



21. ()A 326/2013

I Savdd 1 I\ agc 40

@/o I\/Io an ":"31‘1mkkadu

2. Aboo er PP age 43
S/o: Ilmuat 1K P Pa llpwa
Kanldlhl Island i

Abozcﬁ)backer P.K,., age 34
~ S/o Fathahulla, Puleenakeel
Kavarathi Island.

()

4. Jehangeér A. P , age 32
S/o Hameed, /\Jlapula
Kdvalcuhl lsland

5. Shajaban B ag:e 35
: _,Baddyx
l%land o

Versus

1. '] he Adll’]lnlSUdLOI _
/\dmljmstlcmon oflhe UT of Lakshadweep
Kav.dx'alhl 6&7 535

Kavéidml 6¢ 7?5’55
S 1cplescmc,d by.ltb Director

Applicants

R‘espondents



22.
I
2
(By Advocatc Ml K. B Gangesh)
Versus

o

(OS]

The /\dmnm%lmlon .
,/\clmmnstmlnon oﬁhc UT of Lakshadweep
l\aval :lhl 6%7 553

of anchayats
on ()flhe U'I of Lakshadweep,

| )cpanmcm ofl nvnonment & Forests
Union Territory of L. akshadweep

" Kavarathi- 6&2 555

\/nllagc (Dwecp) Panchayat
Kayarathi Island lepxesented by its
l ,\CCLlll\/L Ochen

u/o 1\/1f>hamo’)d 4]4;]}, Chendipura,
l\ (l\’d! alh'l' '

Qd'innu'll llamCCdPP age 39
S/o Altal Kvl’ Pokala Chepura House,
[\ci\’c\ldlhl ;

Applicants

Respondents



N

)

S

’iiié‘c" |

45

Versus

The Admlmsuatm
Administration of the UT of Lakshadweep
I(a\/a1a11117682 555.

Dnectox ofPanchayals
De bartment of Panchayats
Admmlsuatlon ofhe U’l of Lakshadweep,

fue of Lducatvlvoﬁ
/\clmmlsu ation of the Union Territory
of L. \shad\veep, Kavarathi-682 555

\/xllage (chep) Panchayat
Ka\'/ajr thi Island 1ep1esented by its
l xccuuvc Omcel

Applicants

Respondents

Applicants



',/\dmlmsuatxon ofthe UT of Lakshadweep,
Kavalathl 687 555 g :

3. lhe Chlef ercutwe Ofﬁcer
~ District Panchayat Unit
Kiltan, Union _Ten itory
of Lakshadweep-682 557

(By Adf\)(f)'_,c'até:' MxS ."Riédhakrifshnan)

5. AN

l.
U”[ of ékshadweep
W01ikmg as casyal labourer in the Department of .
Smence & lcchnology, Agam Lakshadweep

2. }lydel P |

Slo Sayced B"uharx‘l I—Iay U
P okkathappad' (House), Agatti Island

Respondents



A e

,Depal tmen

(By Advocate! Mr.

L7
Applicanfs
ékose, Sr. & Ms.Daisy [.Daniel)

€rsus

arathi-682 555.

.Chanpelson .‘ E
V1llage (Dweep) Panchayat Agatm -682 557.

_Chaupelson

Vlllage (Dweép) Panchayath Chetlat Island-682 554

The Jum_or.-:Smenllﬂc Ofﬁcer v

Depaxtmﬂe’ t of: cience & ‘Technology

The Jumol ' "ment_lﬁc Ofﬁcer
fScience & Technology

Agam 682 557

" Director ofPan hayath
. Depaltmem of Panchayath

Ka}{ar:afth;: 682 555.- - Respondents

‘Radhakrishnan for R1,4,5 & 6)

Applicants

Versus



Umon .
I\avalam

(US)

Sub D1v1510nal Ofﬂ'.{,"’
Kiltan Island, Umon Ten-: 01y of Lakshadweep
I\mcm A

4. Dircctor
Services, .. - : _
U T of Lal\shadwecp, I\avanattl | Respondents

\

(By Advocatc Mx 9 Radhaknshnan)

27. OA 344/2013

I, Kassim A '
- Slo. Altakoya p.p
/\hyathala Housc Andrott

2. JalaluddmN

KOy4, NP

mada ',H(_)use Andrott
3. Mohe nned - lassan C. E

S/o: Kunhlkoya SVP
l dayakkal II'ouse Andrott

4. Mohammed Rafeek CK
S/o, Koya K. C
Chcnya Kakkanal House, Andrott

Mohammcd Kamaluddm M.K
S/o Shlhab_uddm Pookoya Thangal
kada IIouse Andrott

Y




Applicants
dr jon-oft Territory
<'shadwee Kavalat11—682 555
2. Dncctm of Panchayals '
Department ¢ of Panchayats
’/\dmlmslmuon of the Union Territory
of 1 akshadweep Kavaratti — 682 555
3. 'Dcpallmcnl of Hcctncny
Union ]CIIllOly of Lakshadweep
Kavarathi = 682 555
.\/1llage'ﬁ(Dwecp)’ Panchayat ’
Respondents

28. OA 345/2‘0 L
. Ayshomma l*. I‘::‘

D/ollamsa Fllachetta House Agalhl
2. Beeiathumma P V

D/o Kasmx KO\/a n a'rgve'ed House, Agathi




9.

.S/o & Iamcedf

S/o Casmi K()ya C P
Poovmoda b 10use /\gathl

U mmcn l\‘

Kunnal halam House Agath]

Nazer K
S/o.Kidave - _
Kunnikathiyapada House, Agath

Showkathali M~
S/o.UmmerB
[\/lakdyachoda House Agathl

S/o Mutlmllf
P 4-““?‘*.-‘*, House, Agathi .

/\boobackcx \ \/l

'S/o /\bdul Rahman F

:S/o \/lohammed Koya
I\akkada Ilousc Agathi

/\/-hal C )
Slo. \/lohammed Koya T.P
( hallakkad llouse Agathl




51

SloKoya . ©. - -
Bnyalhablyoda Homc Agathl

22, Nafeesa M. K
D/o /\bdulla Koya K
l\/l(_)thaml akl\dda House AEath

23, Koya P
Slo. Kunhlxkoyd

24,

l< amqlm"x]mx\;odld Puthlya Illam, Agathi
25 /\boobackm UP -

_S/ ../\ll Mohammed
26.
27.

use, Agathi

28. lilmdumbll

D/o Aual\ovdx s
: Maij yam SL\/xyoda Housc, Agathi

A "adallouse Agathi

;-
3
5
¥




-~

|OS)
o

(O8]
(O8]

35.

36.

38.

40.

- Samieer

| Blyashabwoda House Agathi

S/o. Majeed: e
1\/lumhmthO]. .(H) Ag:alh-r--.}-‘

Savcd \/lohammed L
S/o l\alnd P '
l lla llousc Agathl

Naseer I P'
S/o.Muthalif
'l hckl\u I)uthlya Illam Agathl

’ chuc tU

S/o Hamza U -

l,Jmmmeroda,chietta House, Agathi

S\/Ld l\/]ohammcd K T
S/o Aboo Sdla F

I\ olamh nhlvoda l Iousc Agathi

llﬂ)cuomma l P
D/o' /\bdul l\adenkoya p. C

52




53

. 44, Roshna

VD/o' ayed /\ dul« Rahman

45.

46.
9/0;’1416 /\ttak()ya
Koodam liouse Aoathl :

47 Shkaéthali |
S/0;Late Attakoya
Sai]a’hiy’od’ai I,—,l‘_owuse, Agathi

48. -Nxssamudhcen VK
S/() [Hamza C: K (Lale)
\/ddal\ chla IHam, Agathl

49.

'\'-

ada IS Iouse |

50. \/lohammcd Ali C.P.
S/o Kasml l\oya A
Chaahalakap 1da 3 louse Agathl

Applicants




D TR TR Y iy et

B4

Ummier FaqéOk-‘iS;ha‘ﬁ
S/0.Aboosala .
Malikakal HOUSe, Aminii

P. A Sayedalx s
Stor }Iam7akoya ‘.
Pulhlya Ashar _a House Am1m

PRV
'

Rahmath B-eé_gam' P
D/o Ahamed : {1 Malikakal House, Amini

Ah‘ainédkdyaié L
S;/,(,).‘quaki;_d'é_i’v,q,;Surambi House, Amini

Vallyabl P (,
D/o /\mhukoya Palhyachetta House, Amini

Respondents

Applicants



o

55
3. ;
dweep
Director of Education — 682 555
4.
5. D) Panchayat
d represented by its
682 555 Respondents
(By A adhaknshnan )
30.

Sukiarabl P 10
D/o Kunhlkunhl ‘
Palhcham HOuSe Kavarattl [sland

i, ':h" j ;'- . J.

2. Maharnoor M P

! *‘e": A‘Kavaratti Island

i [sland



9.
D/o Vallya Abdurahlman
\/adakl<umelachadam Kavaram Island
[1.

12. vBee athummaB _
D/o. Aboobackel ,

Beeramthoda"’ Kavafattn Island

13. Rél’ﬁhdth Bee’g"uﬁm PP
D/o.Attal K. P
Pocharachepwa‘ Kavaratti Island

14, Mauanath

I The Admlmstrator
Admmlsu atlo ";‘ofthe Umon Territory

(By Advocate M. b _R'ﬁdhakrishnan )

Applicants

Respondents



$/o Muthukoya , '
Sulambll ouse Amm1

Anwar Hussafir; -
D/o.Essa .+ -
Kottapura llouse Amlm

Saﬂtha Beegt)m :
D/o, Sayeed Abdulla Koya
Be 1 House Amlm iy

fl‘idméédathb'i" o
Dio. Shaikoya
Monakkallachetta House Amini

l'i"assdihar‘ "{-: |
S/o Mohammed
/\llmmechella House Amini

Versus

Thie Admmlstrator K
/\dmlmsudtlon of the Union Territory
I akshadweep, Kavaratti — 682 555

Dnectox of Panchayats
D nmem ofPanchayats
Adiin 10n:of1he WUnion Territory

Applicants



Respondents
2. Abdul Hassan N
S/o. Attakoya i
;Kdlthatt Holus ndrott
3.
éS/o Aboosala
zKalacheua HOUSC Andlott
4, Mohammed Hussam .
S/o. Mohammed .
’Bappathlyoda House Andnott
Applicants

Respondents




33.
1.
2.
3. } I'é"s'san:{ |
S/o. Attakoya i
'Kunjandttlchetta Andrott
4, 'Yousaf

Slo.Pookoya .. '
Puthnya Eddlyakkal House Amini.

(By Ad,yocate;: Mr.K.B._ Galngesih)

~ Versus

t-raté? M
_..On of the Union Territory
-p, Kavaratti — 682 555

2. D cctor of Panchayats
Department of Panchayats

Applicants

Respondents



g

3. Mansoor Aln ;
S/o. Muthukoya
_Pentamvelnpula House Andrott

4. Mohammed 'Ij“,éi_.sal
S/o.Siddeeque. . -
Vial useL, Applicants

: Aﬁ,"lage (D\ eep)uPanchayat
Andrott sland'_»eplesented by its
ercutlvc Ofﬂcer = 682 554 Respondents




4. K P Homzakoya it
S/o.Aboobacker” ' {.
Kdmd]malmlyoda Puthlya Illam House, Agatti.

S. K. Showkathall
Sto. Sydubu_khlarl ,
Kondmod '”House Agattl

6. B SharafucihcenI
: S/o Ummer Ella ' i°
Beeyakultlyoda House Agatti

7. V K‘Moh‘ammed' Mukthar :
S/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

8. Abdul Rahlman::. |

Applicants

Respondents




Applicant

l. 1 he /\dmmlstxator ,
/\dmmlsu atnon ‘of the Umon Territory
ofl akshadweep, Kdvarathl 682 555.

2. The ‘Ditector (Se1v1ces)
Admmlstlatlon of the Union Territory

ol L. akshadweep (Secrclanat)
Kavaxam - 682 555

m
Umon 1enlnot :

Respondents

37, QA 355/2013

I ;Muthhkoyd e
S/o ‘Shanko

Applicants



2.
3. hipping Aviation :

weep, Kavarathi-682 555
4. IV:il'lége' (Dwe p) Panchayat

‘AndrottIsland’ represented by its -
ercutlve Ofﬂcer —-.682 554 Respondents

 (By Adngat@: MIS Ra'd_h‘akr,is’hnan )

38. ()4'3‘56_/2;01:3,’__ i

l. I Iajal ommabl 5
D/o Koya l(l@ave M

.
P

r- .

Applicants

Respondents




4, /\bdul L athee" L
S/o.Pallath Kunhx Koya
Nenempappada House, | Kalpeni

5. Attakoya
'S/o Kasml

| '-‘if)y,scg, Kalpeni

10.
I1.

]2.

-
d



HaJuommabl g
D/o Kasmx Koya .

Applicants




Abdul: Latheeff - -
Keela Vlllattom Amm Island
Lakshadweep N (

(By Ms. Shahna Kan thlkeyan)

\

;l

¢
;:l
¥

ﬁyath

V-ersus :

1. ,Vallage (Dweep) Pénc
__/\mm lslan_d :

2. S ecretary ",

Department of Panchayath Kavarathi

1DlI‘€ClOI” :
E mployment and T Iammg
Umon_ Territory of {akshadweep

(VS

FATE s R
f.«.’ »‘ ! \)w n'\l/U,

~

TR

f ::I?an{c"hayiéth
82555

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013

Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya TN, ¢

Labourer, Klltan Remdmg at Vahyapura House,

Kiltan Island SR _ Applicant

(By Advocaie: Sif P.V, Mohanan)

: Versus

I, T hé Admlmstrator |
U F of LakshadWeep, .
Kavaratti-682' 555,
Electncal.[)msmn Kavarathy.

.Dlrector of Panchayat

Respondents

Applicant

Versus



- “Kntan 682

[By Adv:ocate Srn

557 3

S Radhakrlshnan (R1- 3)]

44. ()A364/2013

Abdul Qublsh S/o
Malikakal, Kiltan,

Casual Labowel {

Animal llusband:y
Kavaxathl .

Samul Abxd P., aged 27 years,

. T of Lakshadweep, working as

‘,Stock Inspectors Trained Labour),
fanment U.T. of Lakshadweep,

,"‘ ory of Lakshadweep,

2 555:,:

Respondents

Applicant

Responderits



69

Applicants

(By AdvocateMr KB Gia;ngegs'h)" | '
v '"Ver's.(i:‘si;: S

1. The ‘Admmlstratlor

/\dmmlstlatlon ofthe Union Territory
ot I dkshadwc Jors Kavarath1 682 555.

2.
3. lopment Corporation Ltd.,
er Andrott - 682 554

4.

5.
he Ulmon Territory
aVarattl — 682 555.

| 6. D P: chayat

presented by its ' .
;r 4 682 554 Respondents




70

6. Khan agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. Abdulban aged 34 years S/0. Hamza Koy,
Monalgkal‘_l-louse Ammg

8. "Sayed Koya v ge'd 44 years S/o. Pookoya,
Meelachen House' Amnm

(By Ad\/ocale Sn K. B': Gangésh)

Admlmst
Kavarattlv

DAN |
4. Village (Dweep): Panchayat Andrott Island,
xcprescmed by ltS Executlve Officer — 682 554.

Pt L e O
i 5.?;“"?’&3%227’ -
o

Applicants

Respondents



#

S/o. Sayed Mb’h'ar;nmed.,

; ears, Sayed Ismail,

7. Ilam/akoya aged 52 years S/o. Koya Kidave,
(,h_ga_kkq,galgkaq Ijo:us;e, A}_ndrott.




17.
18. M
19.
Applicants
(By Ad
Versus
I.  The Adminis :
.Admmlsuatlon oflhe Umon Territory of Lakshadweep,
Kavaratti- 682 555 '
2. Dnectox ofP_a ;'.chayats
Respondents

48.

A-fyégars, D/o. Khamar Khan,
-Kh"\‘iaratti

6 years ‘D/o. Hamzath,
| HO,USAQ, Kavarattl.



73

3

Rdmla B _

8. 4 ears, D/o. Kasml
I‘attl
9. ears S/o0. Abdul Khader,

a1 att1 Applicants

Versus

l. The /‘\dmi‘nisft T,
/\dmmnslnahon ofthe Umon Temtory of L akqhadweep,
Kavaratti- 682 555

2. I)ncclox ol I dnchayats
Ddellanl of Panchayals
/\dmlmsu 10 }'-()1 the Umon Territory of Lakshadweep,
Kavaram —682,555.

3. :vI)ncuoxatc fMLdlcal dnd Health Services,

Union Territor .)fI kshadweep, Kavarathi,
RCpiCSLnlCd by_ £s Dncctox 682 555.

4. Village (chcp) Panchayat
Kavaratti ngnv represented by its
l:xecutive Officer — 682 555.

:"j_ Panchayat,
; cplllcscmed by its
i Respondents




E—

7. bdul Raxak: aged 28"' }cam S/o Mullakoya,

Sdlablyoda llousc KaVa atti.
(By Advocate: Sn K 3 (mng,esh) }?

Versus

L The Admin strator,
Administrali
U n'ion' Teriiti

2. Dcpaltmcn hiﬁial Husbandry;
Union Terr 11(‘ Y of Lakshadweep, Kavaratti
lcpmsanted by 115 Dlrcctm

3. Directér’ ()ff?éﬁ?hay'ats,
Department of Panchayats,
Administration”ef the -

Union Ium()ty of L dkshadwcep,
Kavaratti,

eep :Panchdyat
‘prescnted by its

5. R t?dhakrif"shnan)

50, ‘(3“."TANE;.’ 37‘12/‘2:'*:5(:)’1'3

dmdludhccn, S/o /\bdulla U.C.
Muddkklyoda l l()us '
Kadamat B

(By /\dvocuch KB G;angcsh)

i | ,_
of the Umon Territory
SEPy: dvarathi — 682 555.

2. FhéDirector (Serv es)
Administration of the Union Territory

()f Laﬂ{éiﬁadweep, Kavaratti.

Applicants

Respondents

Applicant



~ 75

of LLakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers-

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

0A 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada-House, Andrott.

M.M. Mohammed Iqbal, aged 37 years, .
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: $ri K.B. Gangesh)

I

.. Village (Dweep) Panchayat,

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, -
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,

Department of Environment & Forests,
Andrott-682 554.

Respondents



52,

O.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth [sland

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

* The Administrator,

Union Territory of Lakshadweep,

~ Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island = 682 555.

Director of Pa‘nchva"ya‘ts'
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director- _
Agricultural Department

Union Tertitory of Lakshadweep
Kavaratti Island ~ 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Tetritory of

Lakshadweep 682 557. . Respondents

(By Advocate Mr. S. Ra‘dhakarivshnan)

53.

I

QA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,

o \Kalkkdnd’)’(’da House, Agatti [sland,

S v': j,»“.‘Umon Iemtony of Lakshadweep.

"‘;:amaluddm Aged 40 years,
9/0 latc Umrmer, Miriyathoda Kandawargothi House,
‘Agatu Island Umon Temtory of Lakshadweep.



f‘. o 77

4. TK. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. Applicants

(By Advocaté: Sri N. Anilkumar)
! '- Versus

1. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti [sland, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Exccutive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep. '

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Teiritory of Lakshadweep. : Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I~ Ishaque A.C,, aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

(0. Kasmikoya P.P., Bus Driver,

A istrict Panchayat, Kiltan,

: & Résiding at Kattichetta House,
.:)Igliltan Island, UT of Lakshadweep.



3. Noorulla §.M,, aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, Pistrict Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
uT of'Lakshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

‘ : Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT ofLakshadweep,
Kavarattl = 682 555.

3. C_hlef hxecutiwe Officer, .
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

1. Jahathali P.P., aged 33 years; S/0. B.C. Uduman, .
Puthiyapura, Amini Island, Union Tetritory of Lakshadweep,

Pin - 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Un‘n‘am, aged 40 years, S/0. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552,

b

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Tetritory of Lakshadweep,
Pin — 682 552.

S. Amanulla AM aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

~._ Khalid A. P aged 35 years, S/o. Alimohammed, Aliyachetta,
"‘:-,Amml I%land ‘Union Territory of Lakshadweep, Pin — 682 55.

"’\ i 7 --.:l,j}Jai:eer’ull'a'P'_;Cl.,, aged 25 years, S/o. Kidave Naduvatta Chetta,
Co S ¢ .ZAmini Island, Union Territory of Lakshadweep, Pin — 682 552.



8. Abdul Salam?}%\., aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552’;

9. Noorul IIassan K.K., aged 38 yeals S/o. Abusala Kochu Kannada,
Kallakakkat, Amm1 Island Union TemtOIy of Lakshadweep,
Pin — 682 552

10.  Jalal B.M,, aoed 31 years, S/o Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

‘ W
1. Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

12, Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam Amini Island; Union Territory of Lakshadweep,
Pin — 682 552 Applicants.

C

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

1. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
- Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

L2

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S“ Radhakrlshnan)

56. OA 388/2013.

. Amanull:ga., aged 38 years, S/o. Sayed
f :amme‘d P K., P‘uftfhi‘ya Pandaram, Kiltan.

Aubaraka Banu aged 27 years, D/o. Ibrahim,
L.Aldd‘\//dnakkal House, Andrott.



W8 . '

g0

K. Sajeedk.hai‘n, aged 26 years, S/o0. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

wn

Versus

The Adminis*ti%‘tdr,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territery of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

Assistant Settlement Ofﬁc‘er,
Amini Island !—,682 554.

Village (Dwe'é‘.‘p)‘ Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,

“represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

L.

OA 39012013

C.N. Abdul Hakeem, aged 38 years, S/0. Koya,
Cheriyannallal House, Kalpeni.

IC.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,

I'”".,»,_Konhankdkkada House Kalpem

C.N. Habusabl aged 50 years, D/o. Attakoya
(Jhenyanna]la] House, Kalpeni.

'r

/:"I—Iameedab'l, aged 41 years, D/o. Ramalan,



- gl
. |

Pakkath House, Kalpeni.

6. AT. Sheemab1 42 years, D/o. Hamzakoya,
Athanam l"hottam House, Kalpeni.

7. A.K. Muthubi;, aged 53 years, D/o. (,henyakoya
Alikakkada House Kalpeni.

8. KK Habusabi, aged 42years, D/d. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P,
Chadachiyoda House, Kalpeni.

10.  Abdul Saleemn M., aged 34 years, S/o. Mohammed A‘.K.,
Manjiyanam Fouse,Kalpeni.

~11.  Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura Fouse, Kalpeni.

12, Humairath P, ‘age*d 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.O. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

14. B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15.  K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kutliyacha‘da House, Kalpeni.

16. M. Anwar ag;ecl 37 years, S/o. M.P. Khader
: ‘Maral House, Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed
Mayamkdkkepula House, Kalpeni.

1R, C.G.Noeseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,
Cheriyachaman Gath House, Kalpeni.

19.  K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

1, angakoya,i_aged 33 years, S/o. Chariyakoya E.,
c@)‘}iyala I"’IO’Lj'Se, Kavaratti. -

: ;—Iussam Ali, ag,ed 35 years, S/o. Nallakoya,
: _Q(/heulpula House, Kavar atti.




22.

23.

24,

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

Jaffer, aged 312 years, S/o. Hasan T.P.,
Kalad!i House~ Kavaxatu

Basheer, aged 36 yeals S/o. Mohammed P.,
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,

Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi,'age‘d 33 years, D/o. Al,
Kunnumpuram-House; Kavaratti.

Shamshadbeégum,-aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aped 37 years, D/o. Kunhikoya,
[Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ame’e%, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti:

/\bdul Rasheed aged 23 years, S/o. -Iasamar
Umbiyapura House Kavaratti.

Hussain B. ag,ed 43 years, S/o (unhx Kunhi P.,
Biranthoda. House Kavaratti.

Mohammcdah T.P.,-aged 35 years,
S/o. /\bOOdekBI KK ; Thekkilapura House, Kavaratti.

Sa_)ld Khan dged 39 years, S/o. Sayed Koya,
Fdamlam IIouse Kavaratti.

' asSm (, dg,ed 33 years, S/o. Ali K.P,,

ihonam House Kavaratti.

e Mohammcd Rafi, aged 37 years; S/o. Hamzath Haji A.P.,

Molokepun a House Kavaratti. ;

h

SN



38.

39.

- 40.

43.

44,

45.

46.

47.

48.

49.

50.

83

Mohammed S haffee P.A., aged 35 years, S/o. KU_]] Seedi Koya,
Puthiya Al 11<om Amini.

Abdul Rahcun aged 34 years, S/o. Abdu Rahlman
/\ynepulallousc Kavaxam '

Mushin,vagedﬁ() years, S/o. Nallakoya,
Kuttithayaput"a House, Kavaratti.

Akbar T.P., a:'éeci 33 years, S/0. Kidave K.,
Tharammakepura House, Kavaratti.

Iaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen ‘P., aged 36 years, S/o. Shamsul Noor,
Pallicaham I—{oqse, Kavaratti.

Shihab, agediBS yeais, S/0. Kunhimoideen, Mullapura House, '
Kavaratti.

Aman, aged 37 years, S/0. Aboobackcr Kaladi House,
Kavaratti.

Raheem A., agcd 30 years, S/o. Khader, Agam House,
Kavaratti.

’li‘il‘ozkhan,, agcd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [llam House, Kavaratti.

Kddlsha aged 44 years, D/o. Ukkas
Umbxyq bura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chdmayalhdpum House, Kavaratti.

K. /—\bdbl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. I{éiieelxl, aged 31 years, S/o. Hameed,
Chandipura House, Kavarattl.

s MUT.P ‘Habeeb Rahman, aged 43 years, S/o. Khalid,
"Melathiruvathapura House, Kavaratti. :



54.

55.

56.

57.

58.

59.

~ 60.

6l.

62.

63.

64.

635.

66.

34

Moominath, aged 3<7‘y'e~ars, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged35 years, D/o. Koyamma,
lhaleekepura House, Kavaratti.

Sayed . Abdul Raheem aged 46 years, S/o0. Haji Sayed Shaikoya,
Ummaxmanooda House, Kavaratti.

Abdul Reheem aged 30 years, S/0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

‘Muhsin, aged 38 years, S/0. Koyamma,

Kunnumpura House, Kavaratti.

Seethi ‘Koy‘a,féged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mar@omﬁi‘abi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬁn_ed éha:ﬁ, aged 33 years, $/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube‘fé'i‘ia, a:géd 23 years, D/o. Sayéed Poo,
Neliyé;1j1pu‘1*a;I"I-“(‘juée, Kavaratti.

Salxnaféged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhammed aged 32 years, S/o. Attakoya
Vadkilapura, Kavaratti.

Sairabanu PL aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

ST Mohammed Ali P.M., aged 27 years, S/o. Hamza,
- "?yth‘iya Manzil, Amini.

; ak@ya aged 41 years, S/o. Abdul Khader,

' fP‘ahdaxam House ‘Amini. -



70.
71.
72.
73.
74.
75.
76,
77.
| 78.
79.
80.
81.

82.
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Cheriyaigoya M.C., aged 32 years, S/o. Hameed,

- Melachetaa House,Kadmath.

Shafee V.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o0. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed lqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathamimada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

I'athimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,,
Achammada House, Androth.

Khaulath .., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha'é‘f., agezd 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Qadg

3
g

House, Androth.




86.
87.
88.
89.
90.
91.
92.
93.
94.
| 9s.
96.
97.
08
. 99.

100.

Salomma, 1T aged 43 years, D/o. Aboobacker
Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal Housc Androth. '

Aysummabl T , aged 45 years, D/o. Muthukoya K.P,
Thachery IIoluse Androth.

Habeebath A, 'a,ged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

Muthubi P.ME..,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 yearé, D/o. Sherukunhi,

Kunne! House, Androth.

Hameedath M, aged 43 years, D/o. Siddiqu M.K.,
Makkef House, Androth.

Rahil M aged 39 years, D/o. Nallakoya,
Mathll I-Iouse Androth.

Hussain P.P.,'?'aged 45 years, S/o0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada' Hou‘_-se, Androth.

Hussam E K , aged 48 years, S/o. Seethikoya,

.ﬂdayakkal House Androth.




106.
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Hussain K., agedSO years, S/o. Sayeed Bhkari T.M.,

House, Androth.

Ismail; aged 40 years, S/o. Lava Burhikage Moosa,
Kunnurhange House, Androth.

Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/0. Saye Mohammed,
Keechelam House, Androth.

M.P. M(‘)hammed Hussain, aged 35 years, .
S/o. Kidave, Moodampura House, Androth. - Applicants

(By Advocaté'; Sri KB Gangesh)

1.

Versus

The AdlninistratO'r,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. o

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

“tor, ";Department of Labour and Employment,
Adminjstration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_t}{dent c;flAgriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

ent of Women and Child Development,
ration of the Union Territory of Lakshadweep,
represented by its Director — 682 555.

Depaitiment of Fisheries, Administration of the Union Territory of

. Lakshadweep, Kavaratti, represented by its Director — 682 555.

w?aDeparvtpiént of Animal Husbandry, Administration of the Union
: J‘erritoffy of Lakshadweep, Kavaratti, -
represented by its Director-682555.

T



9. Lakshadweep Khadi and Village Industries Board,
Kavaxattl represented by its Chairman — 682 355.
I

10. Revenue Sub Dmsmnal Officer, Kavaratti Island — 682 555.

11.  Sub ‘-Dl'\{':'_l§l(5nf;a]3: Officer, Amini Island — 682 554.

;j:neel 'LPWD Sub Division, Andrott Island-682 553.

13. Lakshad _.eep ‘District Panchayat, District Panchayat (HQ),
Kavaratti, ..
replesented by its ChlefExecutlve Officer — 682'555.

14.  Village (Dweep) Panchayat, Kalpem [sland, represented by its
Executive Ofﬁcex 682 551.

15, Village (Dweep) Panchaydt Kavaratti Island represented by its
Executive Oiﬁcer - 682 555

16. Vlllage (Dwe‘e‘p) P’an‘cha‘ya‘t, Amini Island,
x‘ep'resente'd'bjy its Exccutive Officer — 682 554.

7. Village (Dweep) Panchayat
* Kadamath Island, represented by its
.LXCC‘_L_I_LI;}{,:C Ofﬁcer — 682 553.

18.  Village (Dweep) Panchayat,
Androth Island, represented by its

Executive Officer — 682 552, | ~ Respondents

[By Advocate: Sti % Radhakrishnan (R1-8 & 10—18)]

58. OA 392/2013

I llussam, S/o Aboosala

2. Shukoor-,, S/o late Kidave,
I’akrumupanoda House, Agathi,
o Pxesemly wqumg as Cleaner,
- RGS Hospxta} Agatti.

3. Latheef, S'/@‘V"'Atlakeya

: Kalkandlye >, Agathi,

Preséntly WC)rkmg as Cleaner,
R(B llospltal Agatti.
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Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently workmg as Cleaner,
RG§ Hospltal Agatti.

Mohamed

se, Agathi,
ing as Cleaner,
RGS Hospxta_ ‘Agatti.

I~Iaj’ara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o ldtevghamsuddeen,
Bcepapadallouse Agathi,

Presently w01kmg as Cleaner,
RGS I—llosplta__l Agattl

Abida, D/o Hamecd
Mak Xachoda House, Agathi,
Presently working as Cleaner,

“RGS [_;_Qspltgl Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

an, S/o Hamza, .

hiyiqda House, Agathi,
working as Cleaner,

: ltal Agattl

Maha d, S/o Koyassan,

' /\mpcrpally Hou%e Agathi,

Pxesemly wmkmg as Cleaner,
RGS Hospltal Agam

Qallulla 9/0 Abdurahlman
ManyathodaﬂHousc Agathi,
Plesently ‘working as Cleaner,




N PR

o. Ummer,
House Agath1

15.  Abdulla, S/oiKhalid,
Kandavar Goth1 House, Agathi,
Presently workmg as Cleaner,
RGS Hospital, Agatti. ‘ ~ Applicants

(By Advocate: Sri R Ramadas)
Versus

1. The /\dmlmstratol

0 lcmtoxy of Lakshadweep,

2.
Agam lsvl-and;--,_fUmon Ter ntory of Lakshadweep 682553
3. T hc Mcd1cal Ofﬁcel in charge,

} umty I lealth Centre, Agatti [sland, :
: Respondents

.'aged 31 years, S/o late Nallakoya
louse, Kadamat Skilled Labourer




91

Bir Jouse, Kadamat, Skilled La.bo‘ur'/ér,"’ ‘
Oft ssistant Engineer Electrical,.

Division, Kadamat.

K.P. K'Lmhik(’;ya aged 41 years, S/o late Hassainar, . - .
Keclacherly House, Kadamat, Skilled Labourer,

Office of the’ "Assistant Engmeer Electrical, - v :

E lccmcdl bub I)1v1510n Kadamat. o - Applicants

(By Advocatc 811 R chelaj)

I

The /\dmmlsu ator,
Uniof’ ]emtmy of Lakshadweep,
Kdleatll 682555 "

The Duectox of Panchayat

Department of Panchayat,

Administr atlon of Union Territory of Lakshadweep,
Kavaxatu 682 555

The Chlei ercullve Ofﬂcer District Panchayat
Kadamat- 682 556 ‘

:stant 1:ng1neér, Electrical,
Electrical Sub Division, Kadamat-682 556.

/0 C.O. Koyamma, aged 39 years
'gkxllcd Labouner

Ty ofLakshadweep, Kalpem -682 557
1t Umprampappada House,
d-682 557.

, S/o late ML.K: HamLakoya aged 43 years
worls Skilled Labourer,

nal-Husbandry Unit,

Union Teir 1101y of Lakshadweep, Kalpeni-682 557

and 1e51d'mg at Thithiyapada House,

Kalpcm Island 682 557.

M, Ilydcx, b/o late M.K. Yousef, aged 43 years
WO'l"' g as (,asual l.abourer,




T"‘",Kalpem ,Island 682 557.

Ammal IIusbandry Umt o
Union. Terrrtory of Lakshadweep, Kalpem -682 557
and resrdmg a_t Manchryanam House,

rte fy of L akshadweep, Kalpeni-682 557
‘atf Kakatchiyoda House,
I\alpem Island 682 557.

M.K. Naseer b/o P Cherryakoya aged 33 years
working as Casua Labourer,

Animal Husbandry Unit,

Union T cmtory of Lakshadweep, Kalpem 682 557
and residing at Malmrkakkada House, -

I\alpem sland 682 537

M Kalam 9/0 M. C Muthukoya aged 34 years
workmg as: (,asual Labourer; - - e
Ammal- Hu andr"y Unit,

/of Lakshadweep, Kalpem -682 557
Maml House,-

Ammal Husb'mdry Unit,
Union- Ferrrtory of Lakshadweep, Kalpeni-682 557
ang; rcsrdmg al Kandamkalam House, .

Kalpem Isla d-6-8_2,_557

M S/o late M C. Ahmedkuny aged 47 years
wo ual Labourer

An ndry. Unit,-- .

Unio ' 'of Lakshadweep, Kalpem -682 557

( O Abdul §alam, o/O P Assamar aged 39 years
workmg as Casual Labourer,

 Ariimal Ilu%bandry Unit,.

Umon lurrtory of Lakshadweep, Kalpem 682 557
and. rcsrdmg at Kakatchiyoda House,



Union. lemtory ofLakshadweep, Kalpem -682 557 -
and residing at Pokkarappada House, o :
Kalpem Island 682 557. Applicants

Versus

I.  The :A‘d'lfn'inis:‘%f;ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union lcmt()]y of Lakshadweep,
- Kavaratti, 687555 |

3. he Chlcf ercutlve Ofﬁcer District Panchayat,
Union T crrltory of Lakshadweep,
Kavarattl 682555

4. The Vctermary Assistant Surgeon,
Village Dweep Panchayat, o
Kalpeni-682 .5,57 . ' o - Respondents

(By Advocate: Sri S. Radhakrishnan)

61. OA 395/2013

[

2. Ab'éu wkobl S/o Sayed Ali, aged 41 yéars,
Ukkayachetta Ilouse Kadamat

3. M. Kha id, S/oiNadeer, aged 43 years,
Madurakam I--IQuse, Kadamat,
Helper, District Panchayat, Kadamat.

4, /\yoobkl/ﬂén 'S/o Kunhikoya, aged 37 years,

(ecrth Mdhdl House, Kadamat,
smct Panchayat, Kadamat. Applicants

Versus




Depal'tmem ;df EPanchayat
Admlmsuatlon of Union Territory of Lakshadweep,
Kavaratti- 682555 ,

The Chief Executive Officer, District Panchayat,
Kavaratti-682555. | Respondents

(By Advocate: Sri S Radhakrishnan)

62.

1

K. C”A'b‘d'ui ,

()A 400/2013

P.P. Sucg aged 44 years, S/o0 M. Subau

Puthiya Pandaram House, Agatti-Island,

Umon lcmtmy of L kshadweep

Noushad All, aged 32 years S/o U. Sabjan

Keela'Saramma Pada House, Agatti [sland,”

U'ni()'n ":i“‘err»i'tory of Lakshadweep.

M.1. /\bdul Naser aged 28 years, S/o M. Abdul Rahiman,

Mel n House, Agatti Island,
Uni itory of Lakshadweep.
T.P ged 30 years, S/o Kidave
Me ouse, Agam Island

hukoor ag,ed 38 years, S/o Kasmi,

Kar 1y<1machctta House, Agatti Island,

Umon len 11.01y ofL akshadweep

M.P | vamuddm aged 27 years, S/oM Abusala,
lapufa - Touse, Agatti Island,
ritory of Lakshadweep. Applicants

' Anilkumar)
Versus

xsu aton

AfUmon »l.cmtory of Lakshadweep,

,Kavalatu 682551

'=1‘h¢ 'Cham L'person,
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~ Village (Dweep) Panchayat
- Agatti Island, Union lemtory of Lakshadweep 682553

The Employment Of ﬁcel Kavalattl
Union Territory of Lakshadwecp 682551

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep 682553.

The Deputy. Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

1.

OA 404/2013

Nadirsha N.P., S/o Nallakoya PV,

aged 31 years, Nenampappada (House) Kalpem [sland.
Union Territory of 'l akshadweep,

Working as Casual Labourer in the’

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island,

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- v :

Kalpeni Dweep. ' - Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

l.

Versus

The Administrator,-
Union Territory of Lakshadweep, Kalpeni.




4. The Director, :
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled l.abourer, Am,mal Husbandry Unit, Kiltan,
Residing at -Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus
. | The Admmlstrator
Union Territory of Lakshadweep,
Kavaratti.-682555 :

2. Director of Panchayat,
Department of Panchayat,

Administration of Union Territory of Lakshadweep, ’

Kavaram 682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as

iy -"",H’Omeopathlc Attender in Homeopathic Unit
‘Kll'ta

chep

(By AdvoCatc Mr. Grashious Kuriakose, Sr)
(By Advocgte Ms. Daisy I Daniel)

o Versus
/

Respondents

Applicant

Respondents

Applicant



@ N

l. The Administrator,
Union Territory of Lakshadweep, .
Kavaratti-682555. B

2. The Chairperson,
Village (Dweep) Panchayat, Knltan

3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4. Mission Director,
National Rural Health Mission, Kavaratti- 682555

5. Medical Officer in Charge, : o
Primary Health Centre, Kiltan Island. ' ' Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423‘(2013

L. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya [llam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

s, Maviya U., aged 48 years, S/o Ahamed
Urityoda House, Agatti.

6.  UmillaT.P,, aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P,,
Chekkakkal House, Agatti.

8y \/‘\%boobackcr P.K. aged 31 years, S/o Koyassan
uthukotta House Agatti. :

ammed T.P., aged 39 years, S/o HamLa
ObE)Lllllpddl House Agatti.
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration oflhe Union Territory of Lakshadweep,
Kavaratti- 682555

2. Director of Panchayats, -
Depaltmenl of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Dlrector of Educatxon,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682558. ‘ '

4, Village (Dweep) Panchayat,

Agalti Island represented by

its Excecutive Officer-682554. _ Respondents
(By Ad.v_oca.‘te: Sri S. Radhakrishnan )
6. 0A 44412013
/\boosallh S/o Rdsheed (oya
Padaldpuxa I\lltan [sland.. _
Union: Iemtmy of L akshadwecp, Pin-682558. ' Applicant
(By Advoca_te: Sri Shabu Sreedharan)

Versus

I Union "'l"er'xlitor‘y of Lakshadweep represented

by the Administrator,
=, Kavaratti Island. Pin- 682555.
0y .
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555, -

3. The Chairperson,
Village (Dweep) Panchayat
Kiltan Island.
Union Territory of L akshadweep, Pin-682558.

4. The Executive Officer,
~ Village (Dweep) Panchayat
Kiltan Island.
Union Territory of Lakshadwecp, Pin- 682558

5. The Assistant Engineex
. Electrical Sub Division, Kiltan Island.
Union Territory of Ldkshadweep

Pin-682558. o ‘Respondents

(By Advocate: Sri S.'R'a'dhakl_'islm&n (R1,2, 4& 5))
68.. QA 453/2013

. Hameed K., S/o Abdul Rahman, aged 36 years,
Kéelazillam H) Kiltan Islanﬂd.’
Union Territory of Lakshadweep.
Working as Casual labourerin
Lakshadweep Building 'Development Board, Kiltan.

(3]

Saleem K., S/o Badar K aged 28 yea]s

Kuttukum (H) Kiltan Island,

Union Territory of L akshadweep.

Working as Casual labourer in |

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
‘Pakkiyoda( 1) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in ..

Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (M) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourerin
Lakshadwccp Building Dcvclopmem Board, , ‘
Kllldﬂ Applicants



(00

(By Advocate: Mr. Grashious Kuriak’orse,' Sr.)
(By Advocate: Ms. Daisy I Daniel) -

l

wI

Versus

The /-\(jﬁninistra{tor,
Union Territory ol Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secrétary,
LLakshadweep Building Development Board,
Kavaratti.

Director of Panchayat,
Department of Panchayat, Kavaratti. ) Respondents

(By Advocate: Mr. S. Radhakris‘hnan (R1,3t04))

69.

0.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House ‘
Chetlat Island. Applicant

(By Advocate Mr. K.B. }Ganée'sh)‘

(OS]

Versus

The /\dmmlsu ator,
Ad mmsu ation of the Union Tcmtoxy
of LL dkshadweep I(avalatu — 682 555.

The Du‘ector (Services)
Administration of the Union Territory
of l.akshadweep (Secretariat),

Kavaratti = 682 555.

Dej..)artmem of Science and Technology
Union :’l"eri'itory of Lakshadweep,
Kavarathi =682 555.

chmscmcd by its Director. ' Respondenté

(By Advocalc Mr. S Radhakrishnan)

70.

QA 492/2013



- ‘ _ f Vel
" K. Bushra Beegum, W/o Hakeem,
 Aged 27 ‘year;s, Casual Labour,
Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini, . :
Lakshadweep-682 552. _ Applicant

(By Advocate: Sti V.B. Harinarayan)
Versus
. Union of India rep. By
the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555. .

o

The Director of Panchayat,
Department of Panchayat, -
~Union Territory of LLakshadweep, -

Kavaraiti Island- Pin- 682555,

3. “The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.
4. The Chairperson,
Village (Dweep) Panchayat, ,
Amini, lLakshadweep -682552. Respondents

(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 499/2013

L Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office, '
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

"9 Moharihed Shafi Qraishi Malika,
S/o. M. Sayedali, o
T Data Entry Operator (MGNREGA)

23 AXTTym ™

\._\T\/illage (Dweep) Panchayat Office (MGNREGA)

IKadamath Island, Union Territory of Lakshadweep,




L
e

Union ;'Territory of Lakshadweep, PIN — 68x2"556v_.‘-' ;

(By Advocate Mrs. Sreedevi Ky’lasanath)

Versus

The Administrator, '
Union Territory of Lakshadweep,
(Départment of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act, .
Office of the Programme Officer, v
National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu:Koya K

Casual‘Labour, Street Light Maintenance
V1llage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

‘Permanent address . Kunmnamel House

Amini Island Umon Temtory of Lakshadweep
Pin — 682 552"

(By Advocate: Mr.TCG Swamy)

l.

2.

Versus

nistrator

ritory of Lakshadweep
Lakshadweep Administration

Kavaratti — 682 555

The Executive Engiheer
(Depa1 tment of Electricity)

| Applicants

Respondents

Applicant

ISR -Administration of the Union Territory of Lakshadweep

3.

N Kavalam — 682 555

‘ 1 he S’%emetcuy (Panchayats)

(Dlrectox ate of Panchayats)
,\:' P / .
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 5355

4. The Chairperson
Village Dweep Panchayat
Amini Island, '
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Umon Territory of Lakshadweep
Kavaratti — 682 555 . - -~ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.  Q.A No. 5092013

l.- Malccha Beegum K.C.
D/o. | ndccn Kandilath
Kaval ( hetta House, Androth.

2. ,Shahid‘a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K
Makku llousc /\ndlolh
4. Aysha: B'cegvum P.V.K

D/o. Yakoob P.K
uthlya Pcntamveh Kad
‘ /\ndloth

5. Rahmath,Beegmn K
D/o. Hamzakoya P.P}
Kunhali House, Androth.

6. Thahira L.
\p/o Seethi Nallal
IEavanakdl House

o %ubcnda A.
<:D/g. Sdyed Mohammed M.
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K
D/o. I\,/I;aj‘,ﬁeed P.V.K
¢li Kad, Androth.

9.  Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth. o

19 Habsabi P.UP’

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
|. The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.
2. Directé ¢ te of Industries
Union Territory of Lakshadweep

Kavardthi, represénted by the
Director-of Industries — 682 555.

3. Coir SuperVisor
Coir Production Centre, Androth — 682 557.

(By Advocale: Mr. S. Radhakrishnan)

74, QA 510/2013

e, Haseena (@ Haseenabi Therakkal
PN - iy

- "Fherak|é] House, Kadamath

Sl Da\t{l Eqtry Operator
fel - 'Villagé'Dweep Panchayath, Kadamath
P o o ;
P U .
L (By Advocate: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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Versus

The Administrator |
Union Territory of Lakshadweep
Kavaratti — 682 555 '

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556 '

The Chairperson v
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 | Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

[\

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood ,

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan Applicants

(By Advocate: Mr.R.Sreeraj)

" Versus

' "‘l'.‘_he Administrator
. Union Territory of Lakshadweep
- Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, |
Village (Dweep) Panchayath
Kiltan — 682 558 '

4, The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

5. The Principal -
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. OA 566/2013

1. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail ‘
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B. @chool
Kadamath ’
Residing at Kalllyammakada
Kadamath Island |
4. K.K.Khalid :
Cook, Government J. B School
Kadamath
Residing at Biriyommada
Kadamath Island |

5.~ P.Amanulla

. Cook, Government /. B. School
Kadamath |
Remdmgj at Kunnumpura A

Kadamath Island ‘

{
i

Respondents



f*. ‘ {07 o '
6. Ummer P.P.] '
Cook, Government J.B.School
Kadamath
Residing at Alikothapura
Kadamath Island

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Islané

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath '
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Semor Secondary School
Kadamath .
Residing at Puthlyapura |
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada |
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath
Residing at Pupathada -
Kadamath Island ' Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath




i
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Government J B School

Kadamath — 682 556

The Principal l‘ ,

Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan)

77.

OA 567/2013

FHabeebulla P.M o

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator

~ Union Territory of Lakshadweep

[Cavaratti — 682 555

Director of Panchayath !
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

2.

3..

- Marikilam House, Kavaratti.
S

TN

OA 580/2013

Yacoob

Kathathe Chetta House, Kadmat.
‘ iE

Vahida

- 1Iabu sa
‘Alachapada, Kavaratti.

LA .
* Kaladi House, Kavaratti.

Respondents
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5. Muhammed Salih _
Aynepura House, Kavaratti.

0. Fareeda Beegam ‘
Molokepura House, Kavar attl

7. | Saleem i
Pallicham House, Kavarattl

8. Bamban ‘
Nambicham House Kavaratu

9. Sayed Abdullakoya .
Lhenupma House, Kavaratti.

10. Nafeesathbi
Poodiyam House, Kavarattl

11. Jamaliyath
Thirinipura House, Kavaﬁa‘tti-‘.

12.  Fazeela Beegum |
Kannipura House, Kavaratti.

13, Ummer o
Thirinikad House, Kavaratu

"~ 14.  Firozkan
Athnachammada House, Kavaratti,

15.  Jaffer ‘
Marikilam House, Kavarattl

16, Amanulla,
Mela lllam House, Kavaratti.

17.  Sirajudheen
Molokepura Ilouse Kavatratti.

18. Hiyasudheen :
Chamayathapura House, Kavarattl

'-V:Eathahudeen
o Kadapurathaba House, Kavaratti.

20. Munem
Kumpapepura House, Kavaratu

/

i
a’
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21.  Ashik ,
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavarattl

26. Rauf
Chettipura House, Kavaratti. |

27.  Hazarath N
Chungam House, Kavaratti-

28.  Khalid
Thottathapura House, Kavaratti , Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

L. The Administrator .
Administration of Union Tel rltory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath 4
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
" ‘-'.\ Depdltmem ofAnimal Husbandry

5. }; N ;ill‘age (Dweep) Panchayath-Kavaratti Island
xepresemed by its Executive Officer,




o R R

Pin — 682554 . . Respondents
i ",f.. :

(By Advocate: Mr.S.Rad'hakrisfgnjv’épz)‘

79.  OA 582/2013

l. Rasheed Koya
Multi Task Employee
Public Library, Kilthan !
Residing at Kilthan

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat
Residing at Melachetta Haijumakudi
Kadamath I[sland L Applicants

(By Advocate: Mr.P.V.Mohanan)
| Versus

1. The Administrator nan
Union Territory of [Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti = 682 555

3. The Library andvlnformé‘tion Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557 Respondents

(By Advocate: Mr.S.Radhakrisﬁ.?hnan)

80. QA 601/2013

Rasheed Koya S.V:, S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Union Territory of Lakshallweep, Pin -682 555. Applicant

(By Advo.cate:-Mf. Shabu Sre@idh‘aran)

' Versus

| “:A Territory of Lakswhadwéep, represented by the

Adrinistrator, Kavaratti Island, Pin — 682 555.

R / .

2. The Director of Panchayath,.Union Territory of Lakshadweep,
' S IR
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Kavaratti Island, Pin - 682 555

The Chairperson, Vil lage (Dweep) Panchayath,
Kiltan Island, Union Temtoxy of Lakshadweep,
Pin — 682 558.

The Executive Ofﬁcer V1 lage (Dweep) Panchayath,
Klltan Island, Union Ter rltory of Lakshadweep, Pin — 682 558.

The Library and Infmmation Assistant; Public Library,
Kiltan Island, Union T er11t01y of Lakshadweep,
Pin — 632 558. SNE Respondents

[By Advocate: Sri S. Radhalqjishn_an' (R1,2,4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. .Héi;fnzatl1,'
Sara Manzil House, Agatti. - Applicant

(By Advocate: Sri K.B. Gangesh)

.= Versus

The Administrator,
Administration of the Umon Telrltory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats;. - .
Department of Panchayat':sf,'
Administration of Union Te‘_r;iftory of Lakshadweep,
Kavaratti — 682 555. Lt

Department of'Education‘,;Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its D’ire,ct'(')r —jf682 555.

Vlllag,e (Dweep) Panchayat
Agatti Island, represented by its Executive Officer,
682 554. , ' Respondents

(By Advocate: Sri S. Rad’hal@is}iriéh)

s
PR 82 R
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0A 6352013

. \,

Fathahudheen K.P. aged 40 yeaxs S/o..Sayed Muhammed Koya,

"Kattampalll House, Agatll

) Youms aged 31 years; S/o Abdulla Marlyathoda House,

/.
K
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Agatti. -
3. K.M. Shahida, aged 40 y}egel's, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti.,

4, K.M. Amina, aged.'46 years, D/o. Abdul Rahman,
Kuttiyam Mukriyoda House, Agatti. ~~ Applicants .

oy
(By Advocate: Sri K.B. Ganvg-e'sh)
g Versus
1. The Administrator, :
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.
2. Director of Health Services,
Directorate of Health Services,

Kavaratti — 682 555.

3. Medical Officer in charge,”
Community Health Centre, Agatti — 682 553

4. Medical Officer in Charge RaJIV Gandhi Spemahty Hospital,
Agatti — 682 553.

S. Village (Dweep) Panbhayaf, Agatti [sland, represented by its
Executive Officer, 682 553. Respondents

(By Advocate: Sri S. Radhakrishnan)

83. QA 7912013 o

Fareeda Beegum M.I. Meppada Illam
Agatti Island. o Applicant

(By Advocate: Sri K.B. Gangesh)
- Versus
l. The Administrator,

Administration ofthe Umon Terr 1tory of Lakshadweep,
~ \ Kavaratti-682 555.

; nectox of Panchayats, .

. Department ofPanchayatsv

_{ riAdlmmstratlon ofUmon Territory of Lakshadweep,
\ Ka\/alattl — 682 554

i
t




(m?

3. Project Manager, Desiccated Coconut Powder Unit,
Lakshadweep Development Corporatlon Ltd.,,
Agatti, Kavaratti — 682 554 s

4. The Deputy Director (Admn ) Lakshadweep Development

(,OIporann Kavaratti — 682 5_54

5. Village (Dweep) Panchayat‘ "
Agatti Island, represented by 1ts Executive Officer,
682 553. v
K

(By Advocate: Sri S. Radhakrishn'a'n):

84, QA 82212013

B.P. Navas, Aged 27 years, S/o. Kasm1 M. P.,
Valiyapura House, Kilthan Is]and P. O i
- U.T. of Lakshadweep.. '

3 ’ { SN
(By Advocate: Sri P.V. Mohanan):'% « -

Versus’
DREEX
1. . The Administrator,
- UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, o
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Govemment Highe’r Secondary Scho-ol,

Kilthan Island — 682 556. Tl
(By Advocate : Sh s’f@i&@k ~)
85. OA 880/2013

Muthukoya N.P
Nalakapura, Kiltan Island :
Union Territory of Lakshadweep 682 558

(By Advocate: Mr.Shabu Sleedharan)

Versus

L by&he Ac ministrator
Kavalats’l Island — 682 555%™

Res'pondents

Applicant

Respondents

Applicant



2. Director of Panchayath i~
Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Admmlstlatlve Ofﬁcer ‘
Education (District Panohayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

4. The Prmcxpal iy
Government Senidr Secondary School
District Panchayat Kiltafi Island
Union Territory of Lakshadweep 682 558 Respondents

,1

(By Advocate: Mr.S. Radhakrlshnan)

86. OA898/2013

K.C.Abdul Khader.  hac a
Kulikaraya Chetta Houseiu o
Chetlat Island R
Union Territory of Lakshadweep 682 554 Applicant
.,y,::’ l‘

(By Advocate: Mr. Shabu Sleedh an)

5‘?

—

Versus

1. Union Territory of Laksh%idweep represented
- by the Administrator o ‘.
Kavaratti Island — 682 555»-

2. The Director of Panchayat‘h

Union Territory of Lakshadweep
" Kavaratti Island — 682 555 '

3. The Senior Admmlstratlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti [sland — 682 555 dive E

" 7477 TFhe Principal ?i}i o

rnment Senior Secondary School

‘ "‘,Panchayat Chetldt Island :

‘,..ngcmtory ofLakshadweep 682 554 Respondents

| ik v,L..‘._,

(By Advocate Mr.S. Radhakrlshnan)

44 .
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(By Advocate: Mr.K.B. Gangesh)

1. The Admlmstmtor

NS}

87. QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

Applicant

(By Advocate: Mr.K.B.Gangesh): R

Versus : -

l.  The Admlmstrator M
Administration of the Umon Terrltoxy of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer o
Office of Sub Divisional Officer "
Kalpeni Island ~ 682 554 s

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Temtory :
of Lakshadweep, Kavaratti "~ 682555 Respondents

(By Advocate: Mr.§ Radhakrishnan) -

88. QA 905/2013 S

I Abdul Khader C.
Chekkiriyammada House '
Agatti Island - HE

2. Bugar Jamhar T.P

Theklapura House o
A‘gatti Island - ~_ ;_;"'15155-"5._" ‘ Applicants

’1' 1

VGISUS . ?'f-'

Administration of the Umon Temtoxy of Lakshadweep
Kavaxam [sland — 682 555 a

'Ducctor of Panchayaths
Depaitment of Panchayaths *
Admm\stratlon of the Union Terrltory of Lakshadweep

Kavalattllsland 682 555 . . .
} _

¥
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3. Project Manager 3 l

Desiccated Coconut Powder Unit
Lakshadweep Development Corporat1on Limited
Agatti, Kavaratti — 682 555

4. The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 '

5. Village (Dweep) Panchayath |
Agatti [sland represented by its
Executive Officer - 682 553

(By Advocate: Mr.S. Radhakrlshnan)

89. OA 939/2013. ..

W

. Safiyullah K.C. . ,
Kuttiyachada House - ;. 1
Kalpeni Island st rm

- R 1cnt Corp

2. SaifullaM.I ~ ugee, U
Melaillam House .+~ = -
Kalpeni Island Sdany

: i oy

3. Kunhikoya M.V S
Mathi! Valiyammada House.
Kalpeni Island vt

Pty

4. Kidave K.O G E
Kakkachiyoda House :
Kalpeni House ;’j;;lfg-f'ggg)', '

(By Advocate: Mr.K.B.Gangesn) . |
Versus

l. The Admmlstrator

Administration of the Umon Terr1tory of Lakshadweep

Kavaratti Island — 682 555 o

2. Director of Panchayaths -

Department of Panchayaths -

Respondents

Applicants

Administration of the Union Territory of Lakshadweep

. Kavaratti Island — 682 55@ 2

3. '~ Lakshadweep Bu1ldmg Development Board
" Union Territory ofLakshadweep
Kavaratti Iepresented by its Secretary ~ 682555




4. The Technical Officer .
Lakshadweep Building Development Board
Kalpeni Island - 682 553 i

5. Village (Dweep) Panchayath *

Kalpeni Island represented by its

Executive Officer - 682 553 Respondents
(By Advocate; Mr.S . Radhakrishnan)

90. OA 942/2013

l. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef .
Karakunnel House
Androth Island
3. Mohammed Ubaidulla .y
Chodath House
Androth Island

4, Mohammed Fathahulla 5B '
Karachetta House ”
Androth Island & - Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator :
Administration of the Union Temtory of Lakshadweep
Kavaxattl Island — 682 555

2. Dlrector of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 :

3. Lakshadweep Bunldmg DevelopmentBoard
Union Territory of Lakshadweep:
..—';_jy-:-~-»;.Kavaratt1 represented by its Secretary — 682 555

4. '}The Techmcal Officer
: L akshadweep Building Development Board
_ Androthzleland 682 554

/.
s



5.
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Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

" «\

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi -~ 110 001 «

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

‘Executive Engineer
Department of Electricity

. ‘Kavaratti, Union Territory of Lakshadweep

od

Respondents

Applicants



4. Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti :
Union Territory of Lakshadweep - - Applicant

(By Advocate: Mr.P.V.Mohanan)
‘Versus

1. The Administrator
Union Territory of Lakshadweep-
Kavaratti - 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath .
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr._S.Radhakrishnan)

93.  OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Iqbal KPV
Internal Inspector
Agricultural Department, Kalpeni
-~ i~ Kunnipavavaliyammava House
SN ..l{{ﬁ,flsp\"ni__Island . ‘
;. Unjon"Territory of Lakshadweep




S~ o 4 12\

. FFareeda Beegum P.V '
- Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem [sland 4
Union: Ten itory of Lakshadweep _ : Applicants

(By Advocate: Mr.P.\/.Mohanan)
Versus

I.  The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 '

2. . Director of Panchayath
Department of Panchayath :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Agricu]tural Officer
District Panchayath (Agriculture)
- Kalpeni Island - 682 557

4, Chief Executive Officer
District Panchayath - ‘
Kavaratti — 682 555 ' Respondents

(By Advocate_: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya A

CaSua-l-- Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni : , &Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

,.«»~l~- Ihc Umon of India
/},\unm Tl;i,r chresentcd by the SeCIetaly to
///<Y\\£:'M-h:‘f/\ G@Vernmem of India,
2 \Mlmstry of Home Affairs

s/
NeWaDelhl —110001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. $. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justi-ceA.K.Bashcer, Member (J)

Applicants in thié bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, gll the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break ofoné or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others; such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For -the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not

being regularized even though they have been working for ycars together, albeit
oon casyal/daily wage basis. Therefore the common prayer in all these cases is for

issilcfo_17'a{‘d.irec1ion to the respondents to regularize their services. In the case of a

few others who have bcyn retrenched on completion of the period of engagement,

the prayer is for issué% direction to re-engage them.

e
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a

Division Bench of the Kerala High Court in Administrator and another

' Vs Naderkoya and others — 2005 KHC 248. 1t is further contended by the

learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and. that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

Sia10f Rajasthan Vs. Daya Lal - (2011) 2 SCC 429



(2010)4 SCC 179.

6. Jeemon V.R. Vs. State of

Non-

Satya Prakash and Others
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Vs. State of Bihar and Others -

Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.

R.N.Nanjundappa Vs. T.. Thimmiah - (1972) 1 SCC 409.

Kerala - 2012 (1) KHC 397.

State of Kerala Vs. Valsamma - 2012 KLT 294.

Panchayath Cases

0A 212,266, 268, 299, 32

5, 347,354,366, 372, 380, 488, 499, 509

& 1225 of 2013.
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has been going on in the Union Territory for?the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption.. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employmerit. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporéry/contractual/casual/daily—wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their L.ordships reiterated that it must be insisted that the States
muSt make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
‘of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the

) question of regularization of the services of such irregularly appointed
"emplo\yees be considered on merit in the light of the principles settled by
| .Athe Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
S R. NNan]undappa (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as,a one time measure.




10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of Indiq are
required (o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as ~ also the constitutional
scheme., it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High |
Court hl_e.'lifd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles '14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,

>4 a
T

tl?eAApex Court expressed the hope that the plight of the appellants would

Ee taken into account by the administration and consider the

: desnablllty of relaxing the age-limit provided in the Rules.
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"1 3. In Nanjundappa (Supra),"%fhe;‘-Aoex' Court had held thus:-

“If the appointment itself is'in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which

 is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles ‘I_aid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. Bot- one disturbing feature that has been noticed in this bunch of
cases is that  the authorities concerned, be it the Lakshadweep
~ Administration or the Vilvlage (Dweep) Panchayats/District Panchayats,
have nOt‘ shown }any anxiety about the sad plight of many of the employees
who have continued in sérvice for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regu‘larize the
services of those irregularly appo_ilnted employees who had _compi'eted 10
years of service as indicated in Para 53 of the judgment in" Umadevi

(Supra).at that point of time.

16. - Be that as it may, the fact remains that hundreds of employees in this

~ bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Admrnistration or Panchayats may not require

- the services of quite a number of those employees throughout the year; but

"mmw still it dppears that many of them have been allowed to continue. Many of

}m _have been engaged in one scheme or the other sponsored by the
€ érl _Government or in some such other schemes or programmes floated
b?; :heiAdmmrstratron on its own by utllrzmg the funds avallable with it.
*The“A"dmmlstratron or Village (chep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departrhents, the casual erhployees have been workihg apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue. ‘

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
" in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude’ of the
Admmrst_ratlon and the local Panchayats appears to be totally uncharitable,
" to say the least. |

Panchavath Cases

18.  In the other bunch of 80 Original Applications, in which the
apphcants ‘have been engaged by Village (Dweep) Panchayats or District
Panchayat, the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra). :

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrleved by the failure of the Union of India

Lak%hadweep Administration in granting them temporary status

',under heme for Temporary Status & Regular17at10n introduced by

the Umon of* I‘ndla in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

o

appears that the upkeep, maintenance and distribution of the drmkmg water

oot -"’I .
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to the local residents of Agathi Island were initially undertaken by the
Public AWorks Department. Later, it was entrusted to AVAM Society.
Grant—in~Aid‘.was provided to meet the additional expenditure and the
Society used to manage the S'cheme‘. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadwe'ep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly undér the services of the DweepvPanchayat and
the/y. were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued t_he
following _among other directions:- |

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary siatus to casual labourers as per the parameters of the
scherne ,

b) The first resportdent i.e. the Union of India in the Ministry of

Personnel, Public Grievances and Pension would ensure that

appropriate legal and technical formalities are completed and the
" Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme (o the Panchayats Jor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
lhe regularzzatzon of the casual workers under the scheme

(d)'; ;N,o casual workers, including the applicants, who are in the

service of the Panchayats on the date of issue of these orders would

be rétrenched on the face of availability of work or for making way
... Jor fresh recruits without considering them for the grant of temporary
%l_tug~ zfelzgzble as per the scheme.




Tribunal in Original Applications 3{1}16.1297?&%2,18 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

’

"We have carefully peridsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We.find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayai of Androth/Minicoy. The

- Chairpersons of the respéective Island-Council might have with or
without proper authority from the Councils issued what are
purported o be appoiniment orders and the subsequent service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... ,

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they mighi have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons............. v

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
t0 those sanctioned by the Administration could be considered
regular. As matiers stand, the Administration of U.T, of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration 1o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

2}, The above decision was confirmed by a Division Bench of the High
o Gourtin0.P.N0.28776/2001. Still later, OA No.1008/1997 and OA
No.57 1719 é were also 'dismissed by a common order follow.ing the
dec‘i;sion;; r?;gitioned supra, This order was also confirmed by the High
PR Court{70.§/No,35164/2001. |

yd
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22. ‘Aﬂer referring fo the ébove orders, the Di\)ision Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayaf. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative polic-ies'. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation (o hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
“prospectively (o the Panchayats for granting temporary status (o
casual labourers. The direction given to the Panchayat not 1o effect
any appointments till the Lakshadweep Adminisiration frames
Scheme, is illegal and do. not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be reirenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by fhe learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpérsons and not by the Executive
Officers. | |

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
qg:ltions of power have changed after the last Panchayat elections. Some

5,

chayats. More importantly, fresh engagements are

on  political basis  and some of  the




25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared: through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self govérnance. The learned counsel has
invited our attention to various _c_l_a}u_s_es_cgntaine‘d in _th»euabov;e noti‘ﬂ.cation
in support of the argument that the Panchay.ats' are - vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the servicevs
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to créate any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Stahdihg Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions comain,ed n the‘_L‘ak_sh_a_dweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

1997, Sri. P.V.Mohanan who appears for the applicants in some of the

- cases, contends that once the Administration sanctions 'Grant-in-Aid", it is

" for the  Panchayat to execute the various works like  road

construction/repair/maintenance, ~ water  supply,  drainage, - local
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development works, primary education, health and sanitary scheme etc.

For this purpose, the Panchayats can engage workers and therefore

necessarily the Pahch_ayats have the power to regulérize or absorb casual
workers, especially after the introductioh of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.

We do not propose to refer to or deal with identical arguments advanced
by other learncd counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this vTribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats..

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has réised a fuxitherpontention that the casual labo‘urers who have bgen
working for mor,e_thén 240 days in a calendér yeaf are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
[18. The learned counsel points out that some of the applicants in OA
394/2013 have been wbrk-ing since 1994 while others have put in more

than 4 years of service.

29. ' The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchayat,
have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994

and many of them since 1997. Quite a few of them have been working for

been working for 2-3 years or less. Most of them are still continuing on the

B'aé,f-i_:s;éo"finterim orders passed in these cases.



= A TR TR

13l

30. When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster.  Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the -intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many: of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under .-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and-the like and also those who have been
lnducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as daté entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

PR () “.Those who have been engaged under one scheme or the
R ;_j,jother (other than those who have been engaged under the Mahatma
. .,Gandh/ nat/onal Rural Employment Guarantee Scheme (MGNREGS
T for short) but not those who come within (a) or (b) above. ‘
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(d)  Those who come under the MGNRGS scheme

. (e) - Those who are mere casual Iabourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a-minimum of 100 days. which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter glvmg them a notice of two
weeks before d/sengagement ‘ :

13. . In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain -conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation glven on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA

300/2013. Appareritly, some attempt has been made to categorize the

labourers group-wise as delineated in the above interim order. Thereafter,
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to

N
.

give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. “The short question that arises for our consideration is whether the
applicants are enti‘tl_ed to get their services regularized or not. It has been
noticed already that there is nothing-on record to show that the applicants
had been engaged againsf any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely _resporlsible for the prevailing unf_orgpnate
scenario. It may be true that the Administration or Panchayats in their
vanxiety to give some solace to a large number of unemployed people might
‘have engaged these applica:nts on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or. protest. These people cannot aspire to get employment in the
mainla nd also The predrcament of the 1slanders is understandable
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services re&,plarlzedj It has
been ‘repeafedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

T’deration to those employees who have been working on casual basis

s
- «.
, “§

mor than a decade or two. Similarly, the plight of those employees

“who hav }"been working on casual basis for the-last 5 to 10 years is also

E,(lually::z-p.r-t;able. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent

possible when fresh recruitments are 'being made. It shall be ensured by the

Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely: essenﬁal and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriatc
guidelines/regulations can be formulated for engagement of casuul
employees in the projects (either seasonal or otherwise) that mAy be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address - the.issue relating to all these employees who-have been toiling

for years - together on casual basis, with utnest compassion, and give them

the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment, -

35. . Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 365,

372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements weré made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! ‘ ‘
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